LTS S 33: } P A ' [
T - . Er g o) e T e

7 ( I CENTRAL ADMINISTRATIVE TRIBUNAL R
i . GUWAHATLBENCH S
A GUWAHATIOS - |

DESTRUCTION OF RECORD RULES 1990).

Pf/'%g(f/% MW #9175 yepEx
4p-140)96 nternlideg 1t
o&ww// 9(00\0@ /4/7/% |

- .,1 Orders Sheet 0@ .Z é?/‘? é

. 2 Judgment/Order dtd.. .. //?%Pg g:f
, '3 Jud&ment i % oéb/dt%-ﬁﬂ p ....J....Recexved from H. C/ %preme Court

4 O .gg/ L — ‘g....Z;;:.A“J.;..‘., ...... to.ﬁ; %é.

IR : ‘.v'10 Any other. Papers ......... : ...... Pgto.. o

‘. 11 Memo of Appearance

. . B Y L
......
ITX XX RRANY) !OlotlO.JQQQOCD'OO.IOOl.'0.0"'0}.’000,‘0'0."_‘0_0 00000000000000000000000

; 12 Addmonal Afﬁdav1t ..... ...... ; )

- .-;'-13 Wntten Argurnents -' l ' ' S

occoonucootcoo-conovon.ooceoc-oo ooooooooooooooooooooooooooooooooooooooooooooooo

- -,‘14 Amendement Reply by Respondents

TR D O N Y Y Y T X X X Y AT R Y YA Y

B -15 Amendment Reply filed by the Apphcant ....... peesrresarennnd

R (-VD 16 Counter Reply

L N N R XA R ) '00000‘006.00‘00.

SECTION OFFICER.(Judl) =
| B




’////// . CENTRAL AOMINISTRATIVE TRIBUNAL

-
'

19# o AUWAHATI BENCH \
) P"\ 6% NO. /é‘ ¢ /?,é’ | *
| Sl ﬂ yAFr—Y ... .. .. .Applicant(s)
C;f,,_J?ZGh.JZZH. 5534$4#1¢z\n ér; M _ _ _ _Respondent(s)

me

wmn ore v s

ﬂm&—f@\ Advocates for the applicant(s)

' _Advocates for the Respondent(s)

e e w -

- ’ : = e era—————
- e e @R s Gwm e £EE  SRL e Fo0 T8 £ 8 S ren SN0 ews SoEs M TV ASE GUS  SER SRR e Sma ek s M Gma me mn owmm GAR Gme mT e -

¥
' 2\
: s gpplication i
' ;Ei; ;S?:ﬂﬁﬂl um?
. C. ¥ pf Re. 50j-

(j"' th*l" Vld. G L;éé?i

) 0507 NO el eeer 098 -
)émd /‘4 &, Ve

L “Q;Qﬁ;;, 8
“‘m,.;" o ’ \‘49

6
M——

\ “[Q;444 /iQ/GJZAﬁLﬁez 6%4%5#

'4242&44a2>*'945 7€éﬁ~‘$94L21“2”;;;>

/;Dasz:}Vvo 4-"/f%>€;hé%é:

o

v{) g‘i;\f\ [ ‘)\J\j f&)‘...}l':‘ (<m ’ Sl\'\ \'t “'\"\“;At"i\:\\\

2) WD Cavre I sl o
D o

\@\/ Pl

) Cow L

Ly

P e l“. . - RS -
. e Y 4 PR T R i S

S

- - = g =

Pg

Learned counsel Mr G.Sarma
for tﬁe applicants. Learned Railway
counsel Mr M,K.choudhury for the
respondents . " |

.Mr Sarma requests that this
O.A.:§?¥ifbe taken up today un-
listed on account of Ur’;JLi“qﬂ
his personal convenience. Qraséf
allowed.

1) Issue notice on the respon- .
dents to show cause as to why thisY
application should not be admit'ted.
and the relief sought allowed. '

ii) why an interim order as
prayed for shcould not be issued. -

Returnable on 30.8.1996.

- List for disposal of show cause
and consideration of admission on ~
3048496

Pending disposal of the show
cause and admission on 30.8.96, the
respondents are directed not to 28
implement the order No.E/254/28/
Pt VI(E) dated 27.6.96 (Annexure

oy,

Member ;~

AV).
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NO.165/96 |

Mr. G.Sarma for the applicants.
Mr. M.K.Choudhury,
the respondents.

Railway counsel for
No show cause has Nbeen submitted. Mr.
that the applicatidnmay be
rejected on the ground of  limitation as it is
submltted very late. This matter ‘may be dealty
with by hlm

Choudhury submits

in the show cause.. Adjourn for

con51defatlon of show cause and admission on
12.9.96. 3
|

-
’ Member
- ~ BN 3 .

- . ',]

Mr G. «Sarma for the applicants. None

,for the responaents.\

Vide order dated 17.9 96 in M.p.120/96
(0.A.165/96") “the -4pplicants have been

allowed to amm® amend this application in %

terms of the prayer x made in M.P.120/96.

The applicant will take steps within one |
week . '

List for consideration of show cause

and admission oh 25.9.96. K

Steps within two days. m-e‘? R :4

Ccpy of the amended applicatiébn may i

be served on the respondents by tbe Qounse1f 

%
of the applicant. e
£
.« J{‘
Member %5
b
(..
; K
‘f»/,r‘
9.96

Learned counsel Mr G. Sarma for the
applicant. ' '

Show cause has been submitted by th
respondents. Amendment petition has not
been submitted by the applicant.

Ad journed to 30.9.96 for considera-

tion of admissjon

*

Ry
Member

re
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‘None present for both sides.

f Amendment petltion has been submitted

on 27-9-96. Let copy,be served on the

resPOndents. ' ,
List for conSLderation of Admissio:

on 15-10~96. | ‘
o Mené&/v

None present.

i
L

/ List for con51derat10n of admission
on 20.11.1996,

{ o
‘ f : Member (

Mr. G.Sarma, Addl.C.G.S.C. for the

'| applicant.

Mr.. M.K.Choudhury for the respondents.

Copy of amendment application has been
served on him today only. Therefore adjourned

for consideration of admission on 4.12.1996.
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statement, if desire.
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Learned counsel Mr G. Sarma for the appllcants

Leave note of Mr MK Choudhury, learned Rallway
It that

appllcatlon needs not be adjourned.

Counsel. is con31dered admission ~of

s

The appllcaqts have prayed for permission .

‘this

to allow them to join in this single )»a‘pplication by

invoking the provision under Rule 4(5)(a) of the Central

1987.
Since the conditions mentioned in the aforesaid rule

Administrative Tribunal (Procedure) Rules,

are fulfilled the applicants are allowéd to j"oin this

single application.

Perused the contents of the application,

the written statement and the rejoinder to the written

statement. The application is admitted subject to

consideration of limitation at the time of final hearing. R

The case is ready for hearir{g.’"

List “for hearing on 30.12.96.

The respondents may file additional written -

Interim . order dated 16;8.1996 shall continue

with liberty to the respondents to apply.

i ' ‘ Mémber

Leave note of Mr.G.Sarma for the
applicant. Mr.M.K.Choudhury for the res=
pondents .

List for hearing on 22=1-97,

Meéé&f’“'
'ro be listed alongwith M.P.234/96 on
22“1"960

-

-
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Member

ready.

Member

sealed

{11.4.1997.

Memii)er ‘

weeks time

respondents for filing counter affidavit.

envelope. -

Fege No.
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affldaVIt. No further adjournment sha.‘ll be granted

. Written statement has been filed.
Rejoinder_has also been filed. Case is

Vice~=Chairman

. Let this - case,be listed for further
order aiongwith M.P.234/96 on 12-3=97.

Vice-Chajirman

" As called for by the applicant,
B.K.Sharma has produced the documents under
' He states that the
sealed EOver Guesments contains those documents/
called for.

Let this case be listed for hearing on

o —

Vice—-Chairman

.is granted to

Y

the

. List the matter -on "19.2.97 for counter

Vice-Chairman

-

List on 26.2.97 for fixing a date- 1
of hearing. ' |

MééSEi '

f

o

.



o B /IA/GP/RA/NP No. /gg‘of 199’,6 . e ,"h“ y
* 00.00..0.000.-.000.0.00'00¢1~0000000,0l. .ooo:eo.;
OFFICE NOLE | | DATE ' : ORDER

. 00000000070 00000Oo'ctnoro'coo‘o-@&oo»oo (KR NN NN
0".\00'000'cto.oo‘oc‘o‘otoc.oooo d : ) -

v 11,_..4.7971' 1. - On  the prayer. of Mr G. Sarma, learned
SN sel for the applicant let this case be listed
»—ab"‘-' L Counsel for e applicant le is case :bg isted

NN E\\ o | - | on 16.5.97.for hearing. | .
/?\L,/ | - | ‘Member ‘ ’ ' Vice—Chairman ’
, , "%"@ I . N

: - EEnt 13-.5.97. Left over. List on14.7.97. for ’.
[Teme <@ @ppomnnd hearing. |

R I E %%/ '
/})'t;. | ) ' Membver ' , ‘Vice-Chairman l

LT

of ) (;
. V . A, ' &\,»«77%»—‘ .
. ‘-
s L5 - A e
. PP 77| Qe ~7 le D L 28T
~ 257.9/ - AT )2 ,49-7
: A I ‘ 1 F
7&‘ ) .
- -0n the prayer of the learned T
' , counsel for the parties let this case be :
@"/W L/ llsted on 30.7.97. p
L
% o { | member - Vice=Chairman l

%0071} (A/Mw‘”- fanvm &

. Sirn . SiF o VB P
s NS Y 777 A%W | C Py oI

‘Q-)\_SX/\A.\\ o i ' . < I
f%;;}ﬁm%&?i“ Orgons. | "ok o Sy oo |
| 294 o | R p
Aﬁzﬁ.%bﬁ., =2 . L pp.55) .

; ’Z?f/ww. k\' /1{9 7’) }4'%

:’" : /-0 PN
Req L ke AR L 3P Sy ’




Lﬁf SM oo o | _
Q—Qr A N‘*A\M. | ‘ " 3/"/0"9) . :7MM_,AJ otz A‘_w " 0?_
. g B . »' "‘._ /gr//'-9; )
o | 92
A\b . v . Iy - .
&0\\ o, : .
V7 - |l~193;'_ lé’llf97 ' Cn the prayer of Mr B.K.Sharma,

learned Railway standing counsel the
‘case is adjourned till 25.11.97.

V) \Aj/ 3 | e ﬁ45?4bﬂwdﬁﬂ
Wor o Wl |
7,/ No - Mo o% W“”‘""‘M' | é@/

) : Medbér . Vice-Ch&&rman
¥ | e
- \\- F »

— — ' | TR He “  the earne
D Yoo Kz 2ot Mruad b d’ for the parties, Hearing
‘ . ' ‘ : €ets. The plicati i i

TLLKG\‘NC—LL'\ Zon pesas
27 NO DAL v_S &5/ Gppaohims . e




v,

-\,

0 25,11.97

rfrfs>
Capy ) 15 JoSprm

Iy besn FoenS fo /AL

19/’%(*6@”‘1}%&)

P SR SO S

panfon Fnepin Bapd,

0\,/{ /9’/33%0‘& = nkm
Hespottt No~ J\/s
Y

2689k 2695 iy

Adle) 16-12-97 .

- a¥

¢ ' o

-

0.A.No.165/96 . '{ f' ar
.- .,c )
The appllcatlo,n ',‘%as ;. fll

on '16.8.1996 whlch was after the

explry of the’ perlod of limitation.

, However, the appllcants have prayed

for condonatlon of v delay stating

the grounds for_which the  applicants
were prevented,féfrom ~approaching
this ‘Tribunal within - the prescribed

time. S |

We 'have heard the 1learned
counsel for the parties. On hearingl
the - counsel for the parties we
are satisfied that the applieants
were preveﬁted from filing the

applications within time for sufficient

T reason.

Heard the learned’ counsel
for the parties. Hearing concluded.
Judgmeﬁt delivered im open court,
kept in separate sheets. The applica-

tion is disposed of. No order

2

Member Vice-Chairman

as to costs.



.+« CENTRAL ADMINISTRATIVE TRIBUNAL
. %+ GU.AHATT BENCH :::CUWAHATI-=S.

© . . .. 0.A.No. 165 ° of 1998
b,". . ’ A 9
' ' : DAT“ D,..CISION..??.,]:}.%?.Z....»
'S! Shri Paras»Nath Prasad and o (PETITIONER(S)

"Shri M;h;: Kumar Paul

Mr G. Sarma

T R A TRt 2% TR W 6. TEE 3E T TR 8. WINEND XSS M6 e ReiTEeane LW ST LA L e3¢ ST, R S0 SEoSe

ADVOCATE FOoRr TWHE
T PETITIONLR(S)

ViLR3US

Union of India .and others’ , RESPONDLNT(S)

o aee DT, 4 FEHC BE ar W WL LA MR 3 TR W AR WG OWCUTE G

Mr B.K. Sharma, Rallway Counsel.

IR

JFIIE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN
THL HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to
© see tne Judgment ?
2. To be referrcd to the Reporter or not ?

3. Wwhether their Lordships wish to see the fair copy
of the judgment ?

A Whether the Judgment is to be circulated to the ether
Benches ?

Judgnent delivered by Hon'ble - Vice-Chairman




\\

4

IN THE CENTRAL‘ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Applicatioh No.165 of 1996
Date_of?decisign; This_the_ 25th day.of November 1997
The an'ble Mr Justice D.N. Baruah, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

\

1. Shri Paras Nath Prasad,.
PWI-II(HQ), N.F. Railway,(
Maligaon, Guwahati.

2. Shri Mihir Kumar Paul,
Panbari, Kamrup. .~ «ess..Applicants

By Advocate Mr G. Sarma.

= versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Railwavs- |
New Delhi.

2. The Chairman,

Railway Board,
New Delhi.

3. The Executive Director(Vigilance)
Railway Board, . '
New Delhi.

4. The General Manager,
N.F. Railway, Maligaon.

5. The Chief Engineer,
N.F. Railway, Maligaon.

6. The Chief Personnel Officer,
N.F. Railway, Maligaon. _ +e++...Respondents

By Advocate Mr B.K. Sharma, Railway Counsel.

ORDER

BARUAH.J. (V.C.) -
The two applicants have approached this Tribunal §§
"by filiné the Original Application No.165 of 1996

seeking certain directions to the respondents.
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2. Facts for the purpose of disposal of this

‘application-are:

At the.material time the applicants were
working as Permanent Way Inspectors in the office
of the Chief Engineer, N.F. Railway- responden£
No.5. On behalf of.thebGenefal Manager(P) Annexure
A-I Ciréular dated 2.8.1994 was issued intiméting

o
that the authority decided to appoint for filling
up some vacant posts from GradeII to Grade I. of
Permanent Way Inspector. The names of>the éligible
persons were mentioned in the said Annexure A-I
Circular. The namesbof the applicants appeared
“at éerial NOS.20 and 22L As per the -said circular
a written.examination and a viva voce test would
be held. About 56 candidates were eligible for
consideration for appointment. However, out of
the 56Jcandidatesonly 42 appeared. However, 18
personé did not appear.'These 18 persons could
not appear because they were illiterate. The persons
coming out successful in the written examination
were required to appear in the viva yoce.test.

In the list of successful candidates, the names
of the applicants did not appear. According_to
the applicants the aﬁswer scripts were not evaluated

properly,'and.therefore; their papers were unreason-

ably rejected showing that they became unsuccessful

INeeeeeees
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in the written examination. Being aggrieved

the applicants preferred Annexure A-II appeal
‘dated 20.12.1994 -before‘ the 5th respondent.
;he matter wés‘alsn taken np by the Association
of Purbanchaliya Rail Karmi Parishad by Annexure
A-III. letter dated 26.7.1995 . However , the

5th respondent did not dispose of the appeals.

Hence the present application.

3. In due course the respondents filed
written statement disputing the «claim of the

applicants.

4. We navg-heard Mr G. Sarma, learned counsel
for the applicants and Mr J.L. Sarkar, learned .
Railway Cpunsel appearing on behalf of the
respondents.' Mf G.' Sarma submits that their
answer .scripts _were ~not properly evaluated,
and therefore, the applicants were shown unsuccessful .
* We direcﬁed Mr B.K. Shérma,‘ learned Railway
Counsel. to ‘produce the answer scripts. However,

he has not done it. We have, however, heard

Mr J.L. Sarkar on this point.

5. On hearing the 1learned counsel for the
parties, we are of the opinion that it will

be expedient if we give a direction to the
5th respondent to dispose of‘the appeals. Accordingly.,
we dispose of this application with a direction

£Oceenaossee
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to the 5th respondent to disposg of the appeals
by a reasoned order within fifteen days ffom-
the date of vreceipﬁ of this order. If the
applicants are still aggrieved they may approach

the appropriate»authority, if so advised.

6. The application is accordingly disposed

of. However, in the facts and circumstances

of the case .we make no order as to costs.

MEMBER /A) | VICE-CHAIRMAN

KL L

. ( G. L. SANGLYINE ) ( D. N. BARUAH )
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1. PARTICULARS OF THE APPLICANTS
1. 8hri Pzras ¥oth Praos-d,

3/0 Lote Konhalya Prdsad
PHI-II(EG), :ntigoon,

Guwmhmtlmll.

2. Shri Mihir Knti Paul,
5/0 3hri Dinegh Ch. Paul,
PWI-IT, Pinberi, Dist.Komrup,
Agsall,

2 PARTICULARS OF TEHN RESPUNDENTS,

1. U wion of Indi: represented by the

Secretary to the Govt. of Indla,
pMinistry of uoilwoys,
1 eV )e,LL”ll .

2+ The Ch lrmon,
Reilvny Boord,
Tew JeLnl.

A

3. fecutwve Direct or\J1“:1~ﬂce)
Roilwey Board,
Mew Delnri.

4, Genernl Le I gEeT
N, B Radlvpy, ¢ _Lg on.
Guw~hibi-11.

5. Chief Zngineer,
¥.F, ”*leu], ~oligson,
(Au --’L’lt v J.— 1 1

6. Chief Persomnel Officer,
LR *lwmy, balig on,
CU.WI’I‘, |9 .L- .l. 1 »

3. PARTICULARS OF ORDERS AGAINST WHICH TIS
APPLICATION I3 LMADE.

This applicution is mnde -gainst on

g0

order Gnted 3.10.94 uncer reference o,B/254/28/Pt.V

allowing 16 crndid-tes %o coperr in vivo-voce test

cnd cgolinst the finsl selection list doted 12.11.84

issued by the regpondent ifo.8 for promotion iromn
R

Permanent Wy Inspector Grode-Il to Permanent Waoy

Inspectdp: Gr.:de-1,

Contd/-.

Q)ﬁfzvkqs N att 4>Lﬁ$o{£’
W) Miky Kuway ol
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4, JURISDICTION

The zpplicants declare that the subject

[

mebher agoinst which they wont redresscl is within th
jurisdiction of the Tribumnal. The -vplicants prey for
permission to file the aoplication in o represent:tive
chorzeter s per gsub section 5(2) of Section 4 of th

Cenmtrrl Administrative Tribunnsl (Procedure) Rules.1937.

De LIMITATION

lhe obplicints further decl:re that the
cpplication is witain the limitstion prescribed under

Sectlon 21 of vhe Administruvive Tribunsl's Act, 1985,

: ‘ Ge FACTS OF THE CASH
!
| .
G.1 Th the applic ats zre citizen of India

privileges gurronteed under the Constitubtion of India.

L p—

6.2 Thet the applicint Fo.l is »n enployee

L}

working in the office of the Regnondent 110.5 ot Mxligaon>
ona dresently working 8 Permenent Waoy Iuspector Grfde-II

(fig) ir short PWI lT(nQ).

6.3 Th~% the ~pplicomt Fo.2 is slso un employee

of rollweys ond presently working ag Permsnent Wny Inspector

/

Gr:zde-I1 in short PWI-II st Panb- »ri, Jogirosd under the
Respondent Yo,.5,

Contd/-.

(_> M N st —p"—qs"ﬁﬁ -
‘O M kry Wi p&j v

— LT .
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6.4 Thnt the Respondent Mo.6 made a circuler
for rexdiness for»depgrtméntgl examinstion for promotion
to the post of PﬁI drade-I ond wccordingly the resdiness
letter wns circulsbed to nll concerned.

A copy of the s;id readiness letter ig

anmnexed nerewith :nd marked ns Arnexure A-T.

645 Thot in the ssid resdiness letter it wes
decided thut only PWI Grade-II are entitled to cppear
in the department:l exsmination and dote of exsminstion

wrs fixed on 10.9.94,

.5 That both the apolicants offered theilr rendiness

[8)}

to sit in the exuminestion ond accordingly they were sllowed

to s3it in the written test held on 10.9.24. It is to be

montioned here thot the numbers of PWI-II including the

applicants were 56 but only 43 oppesred in the test.

6.7 ~ Th-t the anPlicznts begs to stote that
theresnfter the respondents declsred the selection listh

for viveo-voce test for promotion to the post of PWl-I bub

1o the utter surprise of the opplicants the sﬁid list did not
carry the namés of bothh the pplicants who'diﬁ very excellent

in the written test. This 1list contrining the naome of 16

conaidates sre not legally -nd velidly prepsred -nd the

respondents followed pick .»nd choose policy dropping the

-neopes of both the spplicrunts from the list of the seleched

crndid.tes for viva-voce testh.

BeSu- Thet the epplic-nts strongly believe thet the
nnswer scripts were not properly evalunted :nd hzd it been
properly ev:lusted, the apoliconts would haove been declored

successful. _ v , In this cieeanes

™ ao—cy\s‘ Nd_"" ’-PQ-‘"J‘—‘_’_}L
i ) Mi Ay Ummanv }0"'\’(
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In this connection, the opplic nts begs to state that

proper.remedy lies in ex:smining the snswer scripts of the

A
W

\ndidates appeared in the writhen test.

(@]

6.9 Thot the applicents beg to state that had
the snswer scripts been evalusted on the basis of rule
30 rzopearing st page 213 of railway estublishment rules,

both the applicgnis would hove been decl-red successful.

6.10 Thot out of these 16 cindid:qtes, 13 cundidates
..... Je:re for viva-voce test held on 6.10.94 :nd rest 3 on

Q subsequent date. Out of theée 13 candidstes 11 candid-tes
were declared possed vide letter ﬁo.E/ZSé/ZS/Pt.V(E) dsted

22.11,94 »nd out of these 3 i.e. absentees on 6.10.94,

(o3}

2 were declared pagssed on snother date. Thst selection of

13 condid:tes To the post of PWI-T is in violation of oll

[P

relevan®t rules of the railw:ys

G.11 | That both the applicsnts being aggrieved of
the result for vivo-voce test published on 3.10.94 .nd

fingl 1ist of 11 condidc-tes PUDllaﬂed on 2£.11.94 and

2 condid-tes selected on subseguent d:te,.preferred‘a

representation before the competent suthority wherein

the wuoplicants mentioned th-t lots of irreg ulqﬁlties

2ve becn committed by the office of the Respondent 0.6
vhich were elaborotely written in the s id representation.

This repregentation is m~de on 20,12.94 within two months
from the d-te of finsl select 1list of 22,11.%4, This |
provision is inéorpor:ted ot (A7) page 208 of Roilwa
Est-blishment Rules und Lobour Lows by B.S.Moinee - 1979
2gninst » ponel should be submitted to “he cotpetént
cuthority witnin » period of two mcnths from the date

of nublicotion of the finrl panel....‘

ﬁ) Mifr  Kunarv Oaf

Coutd/-.



A copy of the s-id representc-tion is

merked herewith os Annexure A-I1.

BelZ. Thot in the s:id representotion the
~pplicents clecrly pointed out the irregulorities done

by the respordents snd proyed for immediqte interventicn
of the spproprizte authority to remove the irregulsrities

but nothing wes done till dote.

€.13 Thrt the ooplicr-nts begs to stote th:t4

snother gl:oring irregulr-rity wes committed by the

respondents in promoting Shri Goutom Chnkroborty,

Shri S§.K,Achorjee rnd Shri S.K.P:ul (sppesred ot sl.12,

13 and 14 respectively of the s~id 16 selected list of

1993 nnd thevaefe promoted to PWI-TI in 1993 itself,
Copies of documents cre cmnexed rnd morked

~s Annexure A-II9n) & A-II(b)

6,14 Thot the anolic:onts beg tce stite tLhat

promobing these three persons for the 2nd tice hove

bbocked the wsy of prowmotion of both the soplicents.

G615 Th:t the appliconts beg Lo state that on

the inoction of the respondents, the Purb:mncholiys Roil

‘ed trade Unilon of the employees

=

D
0l

e

1923
[
&)

LS )

Kormi Porishsd,
of H,F.X-1lway took up the m-thter with the Respondent
¥0.3 o2nd requegted for intervention in thé matter; In the
‘s&id.letter, the Genersl 3ecretory of the soid Uniom

une; rthegd us,mény as 6/7 irregul-rities in selection for

DIOHCLLONe e e 0e e
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A

nromotion to PWI-I snd requested for ilrwmedicte necessary
sction.
A copy of the letter is annexed herewith

~nd msorked os Annexure A-ITT.

Thot the ssid representation moved from
Rsil Bhewan, Few Delhi to F,F.Reilway Heudquarters ot
linligmon i.e. from Respondent Xo.3 to Regpondent To,.4
~nd the Vigilrnce Officer(Accounts) in the office of the
Respondent ¥o.4 took up the motter with_the Chief General
Seecretury, Purbsnchsliys Roil Kerwl Parishod in October'ss.
And the -»oplicnmbs ore in the firm believe thot the
vigilsnce will find out the irregul:.rities/illegulities

cormmitted in the writiten test.

A copy of the comsunic-~tion from the
Vigil-nce Officer Accounts is -nnexed

herewith -nd msorked ns Annexure ATV,

6.16 Th-t the appiicants beg to stote that
while they.were snxiously writing
representation dnted 20,12,94 for disposal from the
Respondent .70.5 ond zlso while the zppllcaonts were
rnxiously wsiting for o fruitfﬁl ~ction on the representa-
tion by the Purbznchgliys R~il Xorni Parisnad, they
received r~nother regdiness ietter publiished on 27.6.86
csking for willingness from us mony &s 70 candidotes for
-npecring in the written test for promotion to PWI-I fron

o,

PYI~-II. In this connection, the spplicints begs to stete

o)

¥;

thﬁ.y.“...&
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th.t while the result of 16 c:ndidoates dnted 3.10.24

is r~gitnted in this appliéntion snd sttutory represen-
totion 1s mnde to remove the irregulsrities, the present
rosdiness letter d-ted 27.6.96 is uncsiled for =nd not

a2t oll meintoinsble in the eye of luw.

A copy of the readiness letter dated 2766.96

is rmnexed herewith .nd morked as Aunexure-V.

The applicsnts further beg to pray before

{ this Lon'ble Tribunsl Lo condone the delsy in subuitting

the rspplic:tion under vprev:iling circumstances noted sbove,

B1l7 Tht the »pplicants beg to strte thut this
resdiness letter deted 27.6.96 1s lssued fter 2 yenrs

o~

for remnining voaconcy of 17 posts in 1894, ought to have
fiiled up through the selection ~mong 43 c:ndidq-tes =fter

6 months frow the d:te of result decl:red by the respondents
as per D.Rly 81.F0.7623 at poge 2596 of 'A Guide to Rnilway-
men oﬁ dstsblishment Rules ~nd Lﬁbour Low's 1082 edition,

by :WB.32hottachsrjee which snenks thus " Cn . reference
being m-de by the Zzsterm Roilwey, the Reilwny Boord
cbserved thot in such coses o fresh test should be held
after 6 months -~na such selection is held -1l the eligible
crndidates in order of seniority including those who dig not
get selected, should be c.lied ....." The applicunts
further begs to clarify th-t remsining vscancy of 17 posts
in 1994 nmesns - Cult of 56 candid-tes 43 s=npenred -»nd out

of 43, only 13 decl-red selected =»s PWI-I out of 30 posts,

hence 17 posts were vacnnt,

Contdeceas
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.18 Thst the ﬁpplicanzs begsvto state that they
were in rind th.t the respondents will definitely dispose
of the representstion m:de by them ss well s Purbsnch-liys
Rail Kormi Porisned xndAas such there ig éome deloy in
making this »pplic.tion beforce this won'ble Tribunsl

»nd further the spplicants pray before this don'ble

Tribunal that wpiner delay is not deley in the eye of law,.

7o GROUNDS

7l For that decloring of the 16 candidgtes
selected for viva-voce test is illegyl in view of irproper

evalurtion of sunswer scripts.

2 For that h-od the asbove noted rule been

~J

followed, both the »pplicrnbs would nmve been placed in

the select list.

7e3 For thot there will be d€lear violstion cof
Article 14 of the Constitution of India if the readiness

letter doted 27.6.S6 1s =llowed to exist.

7ol For_that it is ;- fit c»se where the result
decl.red fpr pr rotion from PWI Grode-Il to Grode-l in

respect of 13 c~ndidates should cont-in the names of
both the spplicrnte as they were deleted by cowwmitting

irregularities,

7.5 For thert the result of written test of

both the 2ppilcants be declared nlongwith 16 ¢ ndidates

On the:.....

D ’*%@Pq$ N ot r#iqsm%ﬁr
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on the bassis of rule 30 zt page 213 of Reilway Sstoblish-

ment RHules.

3. RELIEFS SOUCHT FOR.

In view of the fncts end circumstances

of the cuse the applic nts »rsy for the following reliefd:-

i, That the result decliyred cont-ining 16
cendidotes on 3.10,94 should slso contain the names of

both the avplic nts. -

ii. That the snswer scripts of the soppliconts
appesred in written test on 10.9.94 glonswith 16 candida-
tes declured successful mey xindly be cslled for scrutiny

in the mriter of evaluation.

iii. Th:t the document/comrunic:tion containing the.

action of Respondent ¥o.3 on the basis cf Armexure A-IV

may kindly be cclled for judicisl serutiny.

iv. Thrt the process/follow up sctions of
resdiness letter (4nnexure A-V) issued by the rsspondernt

fo.6 should be quashed in view of the position sz stated

in prre 6.17 snove,

Ve Any other relief/reliefs :s this uon'ble

Tribunzl considers fit »nd proper.

Contd/-.
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O INTERIM RELIEF PRAYED ¥OR.
i. Th-t during pendency of digposal of the
representation of both the spplicunts auted 20.12.94,

the entire process on rendiness letter doated 27.6.96
(Ammexure A-V) may kindly be stoyed.

il That during pendency of the dispossl of the
applicotion, direction mpy be issued Lo the Respondents to

prormote the gpplicents to PWI Grude-l with irmedists effect.

10. WEBTEER ANY OTHER AP LICATION/PuTITION FILED

f}

The =ppliconts beg to stote that they have

not filed any other cuse opplication before csuy Court/

[y}
fod
.

v,

EmEEDTES SaHAUSTED .

The cppliconts begs to stute thet they have
exhrusted -1l the remedies ovpllsble to them -né there is
no other slternstive bul to cpprosch this woit'ble Tribwnagl

for justice.

12,  PARTICULARS OF POSTAL ORDERS.

Pogtszl Order Io.
Issued by :
Pg&able SR
13. An Index with porticul rs of ewrclosures ig enclosed.

14, PARTICULARS OF DOCULENTS.

As per Index.

VERIFICATION......

E) F{2Wqu r4a}u ?4%»493—47
f;) My o o
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VERIFICATION

I, Shri Paras Yoth Presad, son of
1ste Xenhniye Prassd, cged zbout 38 yeors, ot present
working ns Permsnent woy Inspector Grade-Il in the
office of the Chief Zngineer, X.F,Railwsy, Zailg.on
Guwghxti-ll, resident of R:ilway Cr.lo.238/C,
B.G.Colony, P.0. Bamunim-idan, Ggwah:ti-Zl do hereby
solernly affirm -nd Verify on my own behplf and :lso
on behs1f of Applicent Fo.2 being so zuthorised that
the stabtenents made in porogroph 1 to 6 -nd 5 to 14
of the O0.A. are true %o my.Knowledge snd those made
in parsgreph 7 sre true to iy 1éga1 cdvice nd I have

not suppressed oy wmeterial focts.,

AFD I sign this Verification on this 2 §4/[day

of Splenly j1986 -t Guwahati.

RO
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uritten test. Out of uhich 43 ”oj candidetes were anpeared,

l{NNEx LRE~-AI - $0.12-9Y
/WWV‘M

JERRE R 3 gw

. To,

CE/HLG,
NeF, NRetluay, '
-l—hma& - PMP:M “ chammel .
Sub ! guomalies tn the process of Selection for
formation ﬁﬂ Pannel of PFI/I in sclle k.2000-
3200/~ Y

Ref CH(P) MLG's office letter No. E/2b4/28/Pt.V(E)

Dt..29/6/94. . _ ,

sir,

Fith immense displesure, we like to draw your kind
and sympethetic attentton to the follwtng points whtch has \
resulted in gross deoreston tn our mind, n

Thet sir, Lots of irregularities hcve been noticed.
tn the process follouwed by Personnel Branch in connectton
wvith the subject seletion. The irregulartities which hes
ytelded tnjustice on the career of P.F.I.S. can.be under—

stood from the system indicated below i~ .

1) Firatly, As much as 5G Wo. of PFI/1I uere cailed for

PR |

It 1s reliedly learnt that extant rules as per
Bstablishnent nannual heve not been SJolloped in the process.
tnitiated to cell for vive-voce test. Fhile 43 No. of PFI/II .
eppeared tn the uritten 'test, assesment of seniority shoqld
be calculated on the basts of staff appeared in the uwitten
test. But in fact, senioftty of oll 56 Nos. of PF¥I/II weg
teken in view of calling staff for vive-vocat test. It is
totally ageinst the rules nrovided and detrimental to the
staff. Some stajf who could get ovoortunrty Jor promotton
have been thus deprtved. ' :

¢ - .
L
PR

| i

If the system uas folloved properly by way of {;
taking ‘the sctuel No. of staff azpeared in the urttten test
into the consideration to find out the eltgibtlity of staff
on the basis of marks obtained in the uritten taest ani
genfority vide esteblishment mennual, some of the stefSf
vere deleted from the 115t shonld have been called Jor
vritten test. '

Cnnt.ooooog/P o ;

T EEX s
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7 2. Secondly, Sri S.K. Paul PRI/ II (SL.No. 3) lies
diready been promoted to P¥I/Gr.=I on upgradation. fe
has also been called for the concerned selection. 4
L : {
Js It is learnt that fractton of marks obtetned by '
the ¢andidate was not rounded un as per norms followed Y
by another Ratluays. The system of rounding .5 or more :
to ! mark has not been followed -in the above selection.
' ' .
e therefore, pray to‘your_ktnd honour to take
suttable action against the trregularities folloved tn . .
‘the selection so that staff are not deprived.
" Fith best regards. 2
Yours faithfully,
et ’ ’/,/’ - ' 1
s~ o
Copy to t= I\ GN (P)/MLG/@.F.RLY, for information and )
. N
‘ neoessary sction pleess, . |
. o . .’!1
1\ oﬂ‘P N.'PM;..»QT“.M
. Cbb ni{~
N @ M0l Peoliiise ,
V(@ﬁ‘ : pm{lll(ro.( to
3 ! . ‘ !
L gt e
o, T L
\\‘§\\“\ ‘I 1 ]‘
m °,‘_\ / .
%"@ﬂﬁ'égt - :
- !
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Sub: Result of Modified selecti
of BWI/Gr,I:{in scale s, 20

| . ‘ :
b ) In the modified selectisn’ for~the
| Inspector/Gr.1 in scale k. 2000-3200/-

way inspector/Gr.II in scale B,
(RP) against the

dated 27,1,93 circulated under CFO/MLG'S No,RP-

(m)Pt.V dt.3020
K. 2000°3200/~ " 1n

15
No,

——-——‘-——-—-——-.—.—-——

: Naﬁe ___________

Shri, M.L.Majumder
Shri P.C.Sanyal,
Shri M.S.Ganguli,
Shri R.Sengupta
Shri H.Mukh;ar.jee.

- Shri .Gautam Banerjee.

Shri S.S.Chakraborty,

Shri Amup Kr,Das

Shri Gautam Chakraborty
‘ Shfi-i. S.K./xcharjee ‘

Shri S.K,Pag,

Shri N.S.Singh

Shri U.C.Das (ST)

Mo E/254/28/Pt.V (E),

2, DRM(W

5. by CPo/G,.

Y ‘

MEMCRANDUM ‘

1600-2660/~ _
suitable for promotion to the post WI/Gr,I in scale
post available due to restructirin
t. W.e,from 1,3,93 as pep Rly. Board!

93) and placed!ir the panei of
the following: order'As .per sen

"I Designation & ~ - _
j Flace of p:)sting_j D R

—

. 'PI/Gr,I1I/FLK

. ]
" Shri Kamalendu Hhattacharjee

Shri M.S.Sarkar, S

T UmI/I1/0TK
Thk above - result has been Approved by PTEYZ,O;’{{;J!_;O;SZ}.

S e

NORTHEAST FRENTIER REILWAY,

‘.

e ————

the following
(RF) have

—.'.—-.r.-—.'

WI/Gr,11/BCN -
MI/Gpr II. -
BI/CGr.II/RVK
PWI/Gr,11/NMX

-FW1/Gr,11/COB,
BI/Gr. II/HqQ
WI/Gr,11/DTL- -
WI/Gr,II/NJP _ -
PII1/11/8%X

-

PWI/II/PNGN (W/C:)

. BI/II/NLP(E) -,
- WI/II/NGN

- NI

el
¢

Wl
L

*

R'.A.smgffr

Asstt:- Personnel: Of

N for tHe post‘
00-3200/.,. -7

post of pefmanent 'wa:

S letter No, °-I1I/91/npc/1 " " R
482 (No,E/205/73 =i},
BI/Gr,I"in scAale’: )"

fority ;. tvii )

1 WeRK g bnd e

' ] M e e

: ', . LA

N ‘ /L "G . »f,‘ : LA
v"'.‘ N

" Cffg.As AEN

S R :
iCffg.As AENT

Bx]

i .. . T:'.‘
‘. Al - l" 4
,. L o

L3 « IR A AL A AP X B S 2 1
- . SIS B N s B,
: A A (S) L TR
. ] . . ¢ v * o et
L S H
. s
. o e YO
. ' ‘ . A N “ i, . o
. , . N

4

‘permanent it 8

beenstiund .- .
Ps,2000-32 Q0 eaiv, -
‘9f cadre | it

'.','-.-I‘ B

Sr DEN/AFDT, . 7 435

dat

Sr.DEN/LYG, 5 114
M KIRH, Y
"o /A, Ly
v,e,f, [&.6.93o:; .
Sr.DEN/AFDJ, -
N /APDJ. :

w. e, fg 31 . 5‘ 93 ‘:M ’- '.";J:; ;f"‘
S’r.‘D_E.TI/LM(?. " T

// /0 . , RS Y .;;‘

ficer/Fnggs.’ - g

(F). -

for GENERAL M/N NGER

' Maligaon,dt, -
Copy forwarded to ; 1, DRMSP%/KIR‘,AFDJ,LMG & TSK,

/KIR,APDJ,LMC & TSK..
\ 4. Dy,CE/TD/MG. .

(3)

.2N/Dnm‘. N

O s e AT
. for GENERAL MNAGER (P)fjf/ o

e S
7

—

I
-

Lt . .
P P TN
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ey

Way Inspoctor/Gr.I in scale 5.2000-3200/-(RPS) and placed ° !
- in the panel of Pormanent Vay Inspect:or/Gr.I in scale L
&.2000-3200/- the folloring order ns ‘por soniori'cy'- " S
[ e o] -
st Nane . Des 1gmt1 m & tmkm, undon A
- - — — $ 5 . .._...,..—-—-—-l—.—-‘h—-.-'-l :.“-'. .

+ 8he Gautan Gh.:.kmbarty B yn_aznm»r Bzl DEN/APDT D R T
o 3016 2660/~ . Do . '

- \\ '}‘} ‘
7N X\ J‘ »
s \ = FY
L(—'\;} g hf" ! “ ! «
gt ’ o -
0 1 ’ o i
ey o - | !
\2";.1 . ”/ }

Mrmean~ A N=) g - S
HORTHEAST TRMTUR _RALDIAY B : :
- : MO ID N SR
rix the selection for proudtion to9 the post of Pormanent ' o "
Way Inspcctor/Gz.I in scale s, 2000-3200/-(iPS) held in y

Chiof Enginver 0ffico,Malizasn “»n 10.9, 94 ard 25.9.94§

(Writton Tegt) and 6.10.94{Viva-voee 'T‘clg ‘tha fol owi%
Per'mont 1% Impoct:)r/Gr.II in secale 1600—2660 - (RFS)....
have beon solected for promotion to the post of Perfignent .- x\ b

P 5.K.Paul ' - . - =do-/BPDB - ' ‘JFN/IMG oot o
3.. " Uirupan Das{(SC) S .-(13-/(34/an/11Lo oM/ Con/MLG: - v ' " \
4, M. NoV.KeKutty -~ . ' —d‘)-/I\OI‘(II) CGBrGPEN/KIR: (e e :
5. " TJianda ' -do—-/JHK - 8rJEN/IMG . .

6. . " S8hanalendu.Dag (sc) c=dor/BPB. .. - cedo=rc o, L AR )
7,." Shambhu. Sckhar Das(8G) -do-/LIBR = : =do= ' -
8. " B.Chakrabarty ~1o=-/M0E(S) _Sr.DEN/KIR T \
9. ¥ D.Dagsidur : --'13"/SM o . T Ko TRNRIRTI RS S A
10. " -S.K.Vuerna ~do-/KIE - =do= L
11, " SeSeSarkar . =do~/SBE S DDII/APDJ 2o RS
Mote ~1. The above result has duly been nl)l)roved by CTE on e
7.10,9t. The panel 1s provisional and partial o C e
uubjoct to t;hu f‘inali«nti'm of absontcos togts ! T

2+ 8L.12.8 t;:) 11 above "lﬂ- L,et Dronvt;i’m as BIL/T - St e
" in secale 15,2000-3200/~ Hn canl)lot:h? 2¢ the ir L
two Jtdrs 'v‘;uldr s('r&)lcn an I’UI/II 1600-2660/ )-

IA‘."
{
o ( A Salkia ) }r”)”
_ , ‘ . APO/E
) S i for Gz, w2al 111.11';,';02 E)IILG.
NJ.D/?.SQ/"B/Pt.V(B) : i Datc '>2/11/94. .
Capy forwarded for inrormtlan...gnd noceqs'u'y action £o .1~ y
(1) @1/ Gon/Maligaon (5) mmumu/nnv with 7(scven) -~ . -
(2) DRU(P)KIt, APDJ,. IMG & 5K, .. ‘ .. sparc: ¢opias -of this publi-
(3) DRMMIKIR,APDT, IMG & TSKe .- «‘cation are enclosed herewlth .. . .
(4) Dy CL/"‘D/Hali 290, et - o for-translation in Hindi and ;ff’- i
. ".’é:’i.'""'."'return the sanc <or. public'lti'm b
: ‘h. - g . in-the fortnightly.Gazette v 4
| - . " (6). GOS/GMLG LN quarduplicato) ,
Cl ooy #f1 e5p publiciition in the next ,»wm......u\,

~ 1sdue of N.w.nly. _f‘ortniphtly
o Dot e Gamttoy 4
S g' . o " Lo P : 3 : P N -
Wb, T e
/ \\) S R :; ot for G(’m al Maniger(

L - 2 ——
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PURBANCHALIYA RAIL KARMI PARISHAD

o T
¢ ‘ I\S};?\ "\":}t, '“: &";g“' y7 * .
?”‘{;,*;,"w (twaly cza s wileET )
' _,95‘.'&:&%@;3\3#@%‘ H.0. MALIGAON : : GUWAHATI—781 011 |

’~ REGISTIATION NO. TU/CR-K/48-82 |
</ - A
' |
P hx.p ;
Rel no..ﬁk,k;;l?./bffélél YA DYTEIN N AW I 15
To S ' )

l The Executlive Director, Vigilance .
' ~ Rajlway Board, Rail Bhdwan, : ' C
New Delhi, . _

Sir, A
Subs~ Irregularities in the process of gelection

‘ for fomation of panel for promotion to

President N MI/I in scale R,2000-3200/- on N.F.Rellwey.

SURL THANESWAR BORO, MLA e

£x Revenue Minister, Assim 1, This organisation begs to enclose a representation ? '
dated 20-12-94 from one of the aggieved sta{f on the i

aforesaid subject, for your information and immediate ‘ '

necessary action, ‘ a

2, 'The core points of the above staff reprsentation
aro empitomised below for your perusal, . :
Warking President
SHRI A. M. PATGIRI 1) GM(P)/Maligaon notified, vide his No,E/254/Pt,V .
(B) at. 29-6-94, 2/4-8-94 anl 11-8-94, that IWI/II ' :
in scale fs,1600-2660/- be direoted to appoar in C i
the written test to be held for formation of penel ' :
for promotion to PWI/I in soale Rs,2000-3200/- in
CB/N.F.Rly/Maligaon's office,

ST P | * 11) 56 Nos,of PHI/II were ocalled for written tost,
Chiel’ General Secretary * Out of which 43 Nos,of aspirants had appoared in
SIRI P. C. BARMAN R the written test held on 10-9-94 and 25-9-94,

111) Vive-voce was held-on 6-10-94,

iv) 11 Nos,of WI/II wers placed in panel for p 1=
motion to PWI/I in scale R, 2000-3200/- vide GM(F)/
Maligaon's Memorandum 'No, E/254/26/Pt. V(E) dt,22-11-94,

v) The absentees teost was not finalised before for
mirg the panel es montioned unger parm 2(iv) above,

Contdl *e .2/




PURBANCHALIYA RAIL- KARMI PARISHAD =
("l‘l/l‘dﬁﬂu (37l q’in 9|r$qq)

H.0. MALIGAON * : GUWALIATI=781 011
NEGISIRATION NO. $1.CN.K 48.82

] 2 ]
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President ¢
SR THANESYI AR BORO, LILA
Ex Rev nue Mindster, Acatm

Warking President
SHRE AL M, PATOIMI

[Chied General Secretaey
"SR P. C. BARMAN

SR Ntbermroes e,
IRREGU LARITI RBS,

vi) Action teken before Viva-voce tost has Loen
vlolated as stipulated umlor sub-para(l) pepge-163
of IRMM by not following the instiuctions leld
down foxr allotmnt of maris under di(rferent hoads,

vii) A9 per 1REM, the avsogsmont of woniority marks
ghould have bsen caleulated on the basis of 43 los,
of PHI/11 appoared in the written test Wt nyt of
all 56 Noo, of staff (TWI/IL) oalled for writteon
teat, This is not in accovdance with the gplirit of
tha riles, This kind of wrong allotomnt of sonlto-
rity marka have doprived some eligibia candidates ..
to got promotion,

viil) It hao toon repregoutod that oms Srl $.X,Faul,
 BWI/IT(S1, No,3 of Aint of eligible candidetes) wae
alrondy promoted to IMI/I in sonle M, 2000-3200/- on
upgradntion, He olibuld hnavy not wen oalled for
wrftton.tea& and empanolled 1n the final eulection
list, If the fact 18 so0, it 18 6 gross irregular,

(1x) 1t has also Vs alleged that the system of
rounding .5 or tore Lo 1 mork has not been Collowed
in the alove noleotion,

x) 1t ie aaid that noma of the ocandldates Lnflusncod
the mamboro of the Board(except SI'O(E)) by monry

pover pnd thny could mannge to got more oconcoaniop-

nal markas from 50 + 40 w 90, Thiv Jn corrupt proaotico,

Thin Parlsbnd, ther2fore roquests you lkdnily to tnko

1) Tho entire lot of nuswar s:ripts may very kludly
be seiged and thorough chocked be exorcissd to Lind
out the faults committed by the Memloxs of the
Soleotion Bonrd (oxoopt SPU/R),

Conta, ... 5/

Date. s vrerenns 19

aotion® a0 proyod for balow - -




PURBANCHALIYA _RAIL - KARMI PARISHAD
(7l cxm a3 oifqud ) |

l\'

H-O- MALIGAON © GUWALHIATL- 781 O1 4
NEGISTNATION NO. 19:¢1.K;40-82

I'tesident ¢

BHRL THANESGVIAR DO, 1AL

Iix Revenste Ainister, Asuun

t Working President
SHRI A. M, PAYCINI

Chiet Geneont Stovctmy
SHRI P, C. BARIIAN

‘e e e e

Y

o
el T, 1 .3 g “"_".-}

11) Pefors (1) alove, tho romotion alie offacot
should be annuled, ' b ( nlmedy 4 ooted

111) Aftor talkdws action ny under (1) and (11) above
CBE should ve agked to holqg iregh selection, T

iv) Tho members of the golection Board who lmv.o
indulgod into corrupt proctico in the nald nelootion
-8hould ba removad from nervicn aftor follnwing D.A.R.

nctlon ngainet them so thnt guoh thing doen. not

ooour, )

An onrly action 1s requmted,

27 - /(s«uéf»('

f=. ) on

P.C. BaMAN ) 2] 7 ¢
Chiof Goneral Sccmbmry,
P.RGK. P, -

Date 126~-7-35,
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0ff1i0s of the
Chiaf Vipgilance Oficer
‘falisoon:GUYAHATI-T81011

.

No.2/v1G/68/3/6/95 dated: =10-95

To, )

Sri P.C.Barmon

Chisf General éecretury,
Purbanchaliya Rail Karmi Parishad,
r.0.Maligoon

GUWAHATI~781011

Aub: Irregualritics in the procesa of selection
for formation of penal for promotion to PWI-
@r,I in scale 2000-3200 on N.F.Rly.

Ref: Your letter NL-PRKP/StBEfo?
datzd 26-7-95

-
Recelpt of the above complaint forwarded under

your letter No.PRKP/Staff/95 dated 26~7-95 is hereby
,acknovwlaedged .Kindly confimm that the above complaint
vas forvarded under your signature,

l( A C4b "‘-Q"

( K.K. Nnopi )
Vigilance Officer/Accounts
for Chiaf Vigilance Officer

. m  ———  —— e = e e

SR -

———



. following candidatds the same may be intimdted to this of f ice.dq v’

~ PR

-

y NORTHEAST FRONTIER RALLWAY. - | Ity

.
i

L S - ‘OFFICE OF THE - ™
/‘ ' IR . GENERAL MANAGER (P), -
Coen - .MAL IGAON :% GUWJAHATI-qqs = -7,

NO_O E/zsa/ze/pt. VIHKE)“ , tot . ) g Dﬂtod : _06-1996.
TL‘ . ‘cc.wmc - ' | o
The General Manager/“U! ‘ ) . — o
DRM (pr}/KIR, Apag,:{('lcléwsk,‘:,ﬁ S . S
DRM (i))s/KIR, APDJ, LMG & TSK," T
Dy. CE/TY/Maligeon, ACMT/MALE,
e Dgrv/f?/n.rcb‘off .

[N o

Sub: Selectinn for formation of a panel of PJI/Gr .1
" in scalg §.2000-3200/- (RPZ._© .~ © "

L

. ! ' R

] It has - been dec id.,ed to hold a.selection to f_drm ;a,‘p,ahélt-:\f;;,-. :
32 (R-25, £ ~ 5.& ST. = 2) of AI/Cr.I in scale_Rs.zuno—szno/-.-(Rp').. Coe
; N ol '

Thé selection will consist of ur itton examiné{:ianhnd vive-
vaoce toste C N

+ . . ) N

In the ur itten.examination there will be two papers viz. .
one is techrital (Professional-) paper and andther other .than -, -
tochnical paper i.g. Stores and establ ishment (syllabus enclosed ). -
for 100 marks each, It .should be gnsured that a copy of £he sylleabu®,
is given ta each.ahe ‘every eldgible candidates in yrur . divisizn, .o
immediately by deputing special mgssanger $0 that'there-is no: L

o 'YL

procedural laps on this accounts _ RGN T
The Follouing PUls may ba advised to kesp themeeli'e in
reacdiness for tgr'ittam_._-,tost an short notice. . RPN
,If*ﬁhy"‘::ﬂ:\'t}:‘gf“'thc following candidates iso n 1 e,é:\l_‘e", he "
should be, ‘;ady.ide at..his home adcress/ledve ar'“ress. 'If any
candidates I8 umdilling #o.appcar in this selection, ‘his unyillihg-i .
ness in wr"it'ith may be ‘dag;alirlcd and foruarded to this of‘}ﬁi@a.»,’y U

. DTS
LA oo

If tHer.o ‘is any DAR/SPE/VIG case is panding agai‘héé' t}iéj:;': fan

“etail -immediately. . S R T
The se:vic;par{:ipu_lars Af -the follouing skaff fn the " 7
proforma grclosed shruld be sent to this office by, 10-07-96G .certain,

N ' Yo"
. RIS .
. - - ——— S S - —— vt e Y AN

EN.%‘.&%EIQI&@;@ es____—__LDes i_q_ni}:.:ig.% Warking under, T .

D e I e

w———

et e i e e e X s = E e

¥
-+

4 Sci Prabift Bisuas, ' mi1/11 . B, OEN/APDD,
2 SriDipti Rabi Das. (L) . ~do- G”/CDN/-«”!-'G?;.:-,. _
30604 Syr esh.Th. ..Roy,(:_gc;) ~ ~do- " sr. DEN/LMG, .-

- -

‘Cﬁn:t‘dQOcz o -

e e .+ b, -

[UUREP

al, A

[N
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b

.. 228 °Sc4

'29-Sri
. SD'Sfi

31 Sri

32 Sri
1733 °5r4
34 Sri.

35 Sri
g6 Sri
37 Scd
38 Sri

S5andip Deb,
S;K.tﬂqharqu,ﬁtiga‘
Ne 'Nén'di, o

S.N, Dogv,

GaNe kar,lf

S:K. Saha,

Ir ish Ekka {ST )
B. Deura ja (ST\

He Hazear dka (ST ) -
5. Panda, .

P. Uut*a,

3,

LARITIFTIRYS P
. \
,
.

ok :;
~do<
‘-do"- .
~dn = .
;d-,_

T . ‘“__\'d.:::,.. -

;do:-, :
.'_df;....

Y oedam

bl

:-'dq-' o

o oY :
A A S A SN U R A S S
"4 Si P.K. Bisuas () RS 75 = VoL LV N
§ Sri Samir an Kamakar, “ado= S, DEN/APDI, -
6 Sri Subodh Das, L ~do= St DEN/KR,-
7 Sri Motilal Prasad, wdo=i Cisp. DFN/I{IR; L
B8 Sri B.C. Guha, ~do- "8, DEN/kna.?ﬁh
9 Sri Tarak Ch. Das, ST DEN/APDJ' '{
10 Sri Shyma%ﬂ'litra, o » -;dg-.? ,..¢CE/Maligngn.
19 St i MiteKro Paul,’ . \ ~do~ .. ;S ‘DEN/LMG.
12 Sri Mal ay BhattaChngao, : .-dg;;. Sr. DEN/TSK,
13 Sri P.N. Prasad, ':!;:/,..' -d:)- c E/P’lal igaon.
14 Sri M.Ke Nag, .»J;ii; ~dn= - - SrJDEN/APDJ,
15 Sci Hari Singh (&) “do- vl DEN/APDI,
- 16 Sii S.C. Saha, ~domi . SPDEN/KIR,
17:5ri D.P. Jaisual v odowe T lsr. DEN/KIRS
18°5ri SuK. Juarr'er, ..L" . ~d o ,-..:,Jsr...xQEN/KIR
.19 Sri AMi. Kundu, 2 Ldas i i“‘:éf."uEN/ApDJ
20 Sri G.C. Sarkar, " 2 e ~dg=rnil, 5r e DEN/APDJ.
'21 5ri BiK. Handique | D gl =Y DEN/APD 3,7
© 22 Sr'i Hakim Miah * ~do=" .. Sr.'DEN/}\PDU. "
23 Sri Nembi Alwan K . " ~dg= .. .Sr. DEN/APOJ,
24 51 5.KwRaha,": ~do =¥t Sr iy DEN/APD I
25 Sri Tapan Kr v Shzhz;; ' .; -ﬁé-—-r n Sﬂ MN/P\IR |
26. Sr4. Bimal’ Oey, ., ... ~do & .f;. Yar. DEN/MF? i
27'Srd Sv-Routhj - D mdamnt S DEW/KIR!

9 E/N al igrm Ne

. St DEN/APDJ.

‘5r.. DEN/APDD,.
Sr. OEN/APDD,
CE/Nal igaony '
‘ST . DEN/KIR
!-_Sr,.-DEN/I<.IR,

' l‘»Sr..DEN/'LP’lG‘. o

St.« DEN/LMGq »

sy, DEN/LMG. -

"Sr o DEN/RPD':L

C".‘nt:dc 20 de

o

K'I .
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50 S S.C. Premanik BT si, DEN/KR,
40 5ri Govinda Paul, --:dg- Sr . DEN/AP@J,
49 Sri SeNe Chaurhury, =% . ~do- Sr. DEN/TSK;
42 Sri Sibnath Peul, - ~do- st DEN/KIR, |
43 Sri P. Bhagtacher joe, —do~" sc, DEN/KTR,.
44 'Sri Prabir .Bi‘suas, ~do= Slf‘--DEN/LMG"
45 Sri T.K. Saha, o ~do- Br, DEN/APDJ,
46 Sri Parthasarathi.Rey, —do~ Sr. DEN/KTR
47 Sri Santanu Nath, . ;{;!O-L sr; DEN/LMG. -
"48 Sri Sujit Sankar Dey, .=do= . CE/Mal igaon.,
49 Sri Suapan Kr. Bagchi, ~dn= CE/Mal igaon.
50 Sri Suhes Rn. Dab, _ ~da- sr. DEN/KR, :
51 S5ri Anit Koo Bhattacherjec, ~  +~do-. ¢ .Sr. DEN/KR,-
§2 Sri H.K. Nath, L " idn- - . 5r. DEN/KR,
53 Sri G.C. Saha, ' .,rdo= S, DEN/APDI. " - ,
54 SziD. Chakraborty, wdo-ar I DENAEL MLY
55 Sri Bi Laskery ~do=""" . Sr. DEN/LNMG,’
56 Sri S. Sarke, - ~dn= sr. DEN/LMG,
57 Sri Dipankar Chatter jee, ~-do=-" Sr .'"'O'ET\'I'/LNG. o
i 1.P Ky Sarm ey R -t~ ' Sr. DEN/TSK, "
59 . 5ri J.Ba Goha, "' . —Co— .Sr, DENZAPD 3, ¥ |
160 Srd A-Diitkn, "V ~do-sy  Sr. DEN/APDJ. y 1
61 Sri S.K. Doy, © _da- Se. DEN/RPDD. . iy
62 SriM.G. Bhasker, . Uidow St DENKR, |
63 Sri.Bisuanath Dasqupta, ~do- Sr. DEN/LMG.
64 Sri Nripendra Bhatta, dns Sr. DEN/LMG. - * :
65 Sri Stbha Saikia, ~do- Sr. DEN/TSK. :
66 Sri S.K. Banik, ~dox CE/Mal igaon.
67 Sri N.R. Mitra, ~tig~ CE/Naligagn4: }
68 . Sri Hr ishikesh Ruy, -do~ Sr. DEN/KIR. |
69 Sri A Majumder (SC) ~do~ Sr. DEN/LMG. -
70 Sri S. Basumatary (ST ) T adn- Sr DEN/TSK, %
' i
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TN THE CENTRAL ADHINISTRATIVE TRIBUNAL
GUYAHATI BENCH

.O.A..l‘"!o. /ér of 1996,

a ' Shri Parss Moth Prasad & onother ... Applicor
~-Versus-
Union of Indiaz & Ors. ... Responds

An 2pplication under Section 19 of the Administraotive
Tribunal's Act, 1985, :

IEDEX
51l.Mo. Particulasrs of enclogures Poge N0,
1. Application ' o 1 to 10
2. - Verification S 11

| | — ) 9
3. - Annexure A-1
— 1574

4, Armexure A-L1
5. Arnexure A-ITI - /;)' - ﬁ
6. Annexore A-IV —_— 220

7 Armexure A-V — X 3- ,?3!-

For use in Tribunzl's office:-

. ’ . l_
\ 1
9} m ' Dote of filing: /é rg (9/(’
. : .
Q?’}}J@\L ! W@gg : Hegistration Ho. d}a / 5’1%94
"\b} ' g 1 Signsture
14
£ »
' Registrax —"

/_E,Mb N att F]E—ﬂsﬂip

WMikie Kumeor ol



l.  PARTICULARS OF THE APPLICANTS

1. Shri Psras lNoth Prasad,
8/0 lute Kanhaiya Prasady
PWI-II(HQ), Mzligaon,

' Guwphati-11. _

2. Shri Mihir Kumsr Paul,
3/0 Shri Binesh Chsndra Paul,
PWI.II, Penbuari, Dist. Kawrup,
Assanm.

2. PARTICULARS OF THE RESPONDENTS.

1. Union of India represented by the
Secretary to the Govt. of India,
dinistry of Rallways,
New Delhi.

2. The Chgirmsn
Railway Boar
New Delhi.

?
d’

3. Executive Uli@CbOf(VlglluﬂC@),
Reilway Board,
NMew Delhi,

4. Gerersl Manzger,
W.F.Reilway, Moligaon,
Guwshati-11.

5. Chief Engineer,
H.F, R@llway, Moligaon,
Guwshati-11,

6. Chief Personnel Officer,
" N.F.Railwsy, Mallgaon,
Guwahsti-1l.

3. PARTICULARS OF ORDERS AGAIh T WHICH THIS
APPLICATION IS5 MADE,

This application is nmade against an
order dated 3.10.94 under reference No.E/254/28/Pt.V(E)
allowing 16 candidates to appear in viva-voce test
and agalnst the fingl selection list dated 22.11.84
\_,_.____/—:_—""'__.:
issued by the respondent No.6 for promotion from

Permanenlesescos
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Permanent Way Inspector Grade-II to Permanent Way

Inspector Grade-I.

4,  JURISDICTION.

r

The gppliconts declare thnt the subject matte:
cgalnst which they want redresszl is within the juris-

diction of the Tribunmsl. 156l ]u,.; AH((AW{‘Q /{/\ML
Tin Cb—vM 7 e (Y s)

5.  LIMITATION. \ 1
The applicimbs further declare that the

application is within the limitztion prescribed under

Section 21 of the Administrative Tribunasl's Act,1985.

—
6. FACTS OF THE CASE,
Gel - Th&t the epplicants are citizen of India

and os such they sre entitled to &1l the rights snd

privileges guaranteed under the Constitution of Indida.

6.2 That the applicant Wo.1 is on employee
working in the office of the Respondent 1 o.5 =zt Mizligaon
and presently working ss Permanent Woy Iunspector Graode-ITI

(HQ) in short PWI-II(H().

6.3 Thet the epplicant No.2 is zlso an employee
of roilways eond presently working ss Permunent Way Tuospec-
vor Grede-II in short PWI-ITI ot Pombori, Jagirood under

the Respondent No.5.

Contd/ .
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6.4 That the Respondent Mo.6 made a circular

for rendiness for departmentzl exasminstion for promotion

to the post of PWI Gronde-l1 ond anccordingly the readiness
letter wss circulated to zll concerned.
A copy of the said resdiness letter is

annexed herewith and morked as Aunexure A-1,

6.5 That in the sald readiness letter it was
decided thst only PWI Grade-II are entitled to appear
in the depeortmental examination snd dute of exauination

wzs fixed on 10.9.94.

G.6 Th:t both the applicanﬁs coffered their resdine,
to sit in the examinafion nn. accordingly they were alleow
to sit in the written test held on 10.9.84, It is to be
mentioned here that the numbers of PWI-II including the

appliconts were 56 but only 43 sppeared in the test.

6.7 That the applicants begs to state that
therenfter the respondents declared the selection list
for vivae-voce test for promotion to the post of PWI-I

but to the utter surprise of the applicents the 'ssld List
did not corry the names of both the applicants who did
very excellent in the writven test. This list containing
the name of 16 candidrtes are not legally and validly'
prepared and the respondents followed pick and choose
Policy dropping the numes of both the applicants from»
the 1list of the 1list of the selected candidates for

viva-voce test.

6.8 That the applicants =zre strongly believe that

the e ese

"Pa\h_q_& qu‘t«ﬁﬁ—qso_nf
MINy Kumar fo
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the snswer scripts were not properly evalusted ond

had it been properly evaluated, the applicants would
have been declzred successful. In this connection,thé
apﬁlicénts begs to state that proper rewmedy lies in
exsmining the snswer scripts of the candidates appeared

in the written test.

0.9 That the applicants beg to state that had
the answer scripts been evslusted on the basls of rule
30 gppearing ot page 213 of reilway esteblishment rules, -

both the spplicsnts would have been declered successful.

6410 That out of these 16 candidstes, 13 condidates
sppeared sppesred for vive-voce test held on 6.10.94

»nd rest 3 on o subseguent date. Out of these 13 cendidates
11 condidotes were declared passed vide letter Hb.E/ZSé/‘
28/Pt.V(E) dated 22.11.94 and out of these.3¥iwex&&bsentees
on 6.10.94, 2 were declsred pngsed on another date. That

7

selection of 13 cundidates to the post of PWI-1 is WV

violation of =1l relevant rules pf the rallways.

g.11 That both the applicants being nggrieved

of the result for viva-voce test published on 3.10.94
ond final 1list of 11 cuondidates published on 22.11.94
~nd 2 cendidstes selected on subsequent date, preferred
s representation before the competent cuthority wherein
the applicsnts mentioned thnt lots of irregulnrities
hsve been committed by the office of the Respondent Fo.6

Whj.Ch N Y
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which were elszborstely written in the said representa-
tion. This representation is wmade on 208.12.94 within

two months from the daﬁe of fingl select 1list of 22.11.94.
This proﬁigion ig incorporsted st(17) page 208 of

Railway Establishment Rules :nd Labour Lows by B.S.Mainee
- 1979 Edition which speaks thus "Representation if any,
against o panel should be submitted to the competent
suthority wit in a period of two months from the dote

of publication of the final punel... Y.

A copy of the sald representation is marked

2s Annexure A-IT.

6,12 That iﬁ the snld prepresentstion the
applicsnts clesrly polnted out the irregularities done by
the respondents :nd prayed for lmmediate intervention

of the sppropriste outhority to remove the irregularities
but nothing was done till date.

5.13 | Thet the opplicant begs to state that

another gloring irregulmriﬁyﬁWas commitied by the
respondents in promoting Shri Goutam Chakr-borty,

Shri 5.K.Acharjee znd Shri 5.K.Paul (sppeared st sl.l2,
13 :nd 14 respectively of the s=id 16 selected list

[V VN ,
of 1983 %Hheugh they were promoted to PWI-I Longhock.m 493

b el 4 8 ApusmentS ot owna e l) MDD  mastiid)
;%Mj; A=l @) owd A NEE)

B.14 ' Thot the applicants beg to stcte that
promoting these three persons for the 2nd time have

blocked the way of promotion of both the spplicants.

Contd/;
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6.15 That the opplicsnts beg to state thal on

the inaction of the respondents, the Purbanch-gliya

Rail Kormi Parishad, a registered trade Union of the
emloyees of M,F,Railway took up the matter with the .
Respondent Ho.3 and requesﬁed for intervention in the
metber. In the ssid lett er, the Generpl Secretury of the
said Union unesrthed as wany as o/7 irregularities 1n
selection for promotion to PWI-I and requested for

ivmediate necessary action.

A copy of the letter is annexed herewith

ond morked as Annexure A-I11,

That the szld representsztion moved frgy
Rsil Bhawan,New Delhi to N.F.Railway Headquarteriﬁt
Maligaon i.e. from Respondent No.3 to Respondent No.4
and‘the Vigilance Officer(Accounts) in the office of the
Respondent No.4 took up the uwatier with the Chief
General Secretsry, Purbanchsliya Rall Kormi 'Parishad
in October'95. And the applicants are in the firm believe
that the vigilance will find out the irreguluoritiess/

illegalities committed in the written test.

A copy of the communication from the
Vigilasnce Officer Accoumts is annexed herewith

and ma:rked as Annexure A-IV.

6.16 That the applicants beg to state that while they
whre snxiously walting for getting their representstion
dated 20.12,94 for disposal from the Respondent MNo.5
snd'glso while the applicants were anxiously walting

fTOTeessecas
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letter dpted 27.6.26 is uncalled for and not st all

a N

-

for a fruitful sction on the representation by the
Purbanchaliya Rail Kurmi Pirishad, they received another
readiness letter published on 27.5.86 asking for
willingness from as many as 70 candid-tes for sppearing
in whe written test for promotion to PWI.I from PWI-IT,
In this connection, the applicants begs to state that
while the result of 16 csndidstes dated 3.10.94 is
ngitnted in this opplicotion ond stotutory representsation

is m~de to remove the irregul-rities, the present readiness

-

meintaineble in the eye of luw.

A copy of the reasdiness letter dated
27.6.96 is snnexed herewith sna marked as

Apnexure A-V

1

6.17 That the applicsnts beg to state that this
rezdiness letter 3dobed 27.6.96 1s issued after 2 yezrs
for remeining-v&cancy of 17 nosts in 19%4,ought to have
filled up through the selection awong 43 c:ondidates
~fter 6 months from the date of result declnred by the
respondents =s per H.Rly 31.No.7623 at page 296 of

A Guide to Railwaymen on Bstabiishment Rules wid Labour
Lew - 1982 edition by ¥.B.Bhsbtachsrjee walch spesks
thus "On o reference being made by the Exstern Rly, the
Ruilwey Board cobserved that in such cases o fresh test
should be held ofter 6 wonths :nd such selection is held
all the eligible candidates in order of senlority inclg—
ding those who did not get selected, should be culled..."
The gpplic:nts further begs to clorify thalt remaining

VCERNCT o v o v e
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vacnney of 17 posts in 1994 mesns - Out of 56 candidntes
43 gpppeared and out of 43, only 13 declared selected s
PWI-I out of 30 post, hence 17 posts were vacant.

.18 That the spplicants begs to state that They

were in mind thst the respondents will definitely dispose

of the representation made by them ss well as Purbanchaliya

Reil Kermi Parishad snd ns such there is sowe delay in
moking this opplicction before tais Hon'ble Tribunsl
~nd further the applic-nts pray before this Hon'bDle

Tribunasl thot minor delay is not delay in the eye of law.

7. GROUNDS

7ol For thot declaring of the 16 condidetes
selected for viva-voce test is illegsl in view of

improper evzluation of znswer scripts.,

7.2 ' For that had the cbove noted rule been
followed, both the zpplicants would have been pliced

in the select list.

7.3 . Tor thaot there will be clear violation of
Article 14 of the Comstitution of Indls if the regdiness

ietter dobed 27.6.96 is oilowed Lo exist.,

74 For thot it is o fit cose where the result
declared for promotion from PWI Gruode-IT to Grade-I

in respect of 13 candidsotes should contiin the nomes

of both the spplicants ns they were deleted by committing

irregulr-rities.
Coxitd/ .

e NatuRnsad
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75 For thot the result of written test of
both the gpplicants be decliored slongwith 156 candidates

e 7

on the basis of rule 30 st nage 213 of Rallway Establishe

&

ment Rules.

8. RELIEFs30UGHT FOR

In view of the facts and clrcumstances

of the cose the gpplicants pray for the following reliefs:-

i - That the result declared countalning 16
crndidoates on 8.10.94 should slso contoin the names of
both the applicants.

ii. That the snswer scripts of the applicants
appeared in written test on 10.9.94 slongwith 16 candi-
dntes declared successful may kindly be cizlled for

scrutiny in the motter of evalusbtion.

il ~ That the document/communication containing

N

may kindly be called for for judiciel scrutiny.

e

That the process/follow up actions of

re-diness letter (Arnnexure A-V) issued by the respondent

No.6 should be qqgshed in view 'of the position as stated
) , f i

in para 6.17 sbove. 7

Ve Any other relief/reliefs as this Hon'ble

Tribunsl considers fit and proper.

Contd/.
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9. INTERIM RELIEF PRAYED FOR :
i, Thst during pendency of disposal of the

representation of both the applicsonts dated 20.12.94,

the entire process on readiness letter dated 27.6.96

(Ammexure A-V) moy kindly be stoyed.

ii That during pendency of the disposzl of
the application, direction may be issued to the Respon-
dents to promote the spplicants to PWI Grade-I with

jrmmedigte effect.

10, WHETHER ANY OTHER APBEICATION/PETITION FILED
BEFORE ANY OTHER COURT/TRIBUNAL., :

The applicants beg to stabte that they have

not filed any other case application before any Court/

- Tribunal.

1l. REMEDIES EXHAUSTED.

The applicants begs Lo state that they
have exhsousted all the repmedies available to them and

there is no obher alternative but to gpproach this

Hon'ble Tribungl for justice.

12. PARTICULARS OF POSTAL ORDERS.

Postal Order To. 39{57} /
Date : /6 . €. f%{

A MA/E:’C .
Issued by : ¢/01 //

Payable at ¢ s
13. in Index with purticulars of emclosures is

enclosed.

14, PARTICULARS OF DOCUMENTS .

As per Index.

Emlg&(ﬁoooo.oo
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VERIFICATIONW

I, Shri Paras Nnth Prasad, son of

late Konhaiye Prasad, nged chout 38 years, ab present

working as Perumsnent Way Inspector Grode-I1 in the

office of the Chief Bngineer, .F.Roilway, Holigson
o Guwahati-ll,}resiﬂent of Railway Qr. Fo.238/C,

B.G.éolony, P,0. Bamunimaidan, Guw:hati-21 do hereby

sdkamnly Affirm and Verify on my own behall and

also on behslf of Applicunt Mo.2 belng so =uthorised

thet the stotements mode in paragrsph 1 to 6 and 8 to 14

i
.

‘ﬁ ~re true Lo my knowledge and those made in paragraphﬁ?
of the O.A. »re true to my legol advice and I have not
suppressed mny material facts.

‘ AFD I gign this Verification on this /67§day'

of August, 1996 ot Guwanotl.

r—{;;LQas V\Q}ﬂ’4{Ja‘9f£
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\. M i TNanda /I - APBEvdiymg  IMG Divn.
‘ .

[5.1.600-26G0/- -
(X 12« '" Smmiran Karnakar -do- APNI n
“ | ®13. " G.H.Biswas S midlom ~KIR "
% 3&e " Subedh Dis >do~ . COKIR ¢
% 15. " Motilal Prasad -do- e fm/Cm/HLG \
%.16. ¥ B.C.Gua - ~do~ KIR
¥ 17. " 2arak ch. Das ~do~- o ©OAPHT ¢
‘ >x18. 7 ALok Kes Bosc X ~rlo=- _ . APDT o
i _ & 19, % .1 Shyamal Mitra ' " —~do= . ' g_,:/’f;L(}‘
i 7 A 2% " Mihir Kr. Poul - ~do~ : . LG DivngvT
H 21s " lMalay Bhattacharjee  -do- , ‘ A
R . 2Z P .Pracad ‘ - o ) . QiG ev "
T 23. " M.K.Nag -do- _ CAPDg M
~  @2%.' " Gopal Ch. Das ~10~ LTI o
~ L 26% 1 .8ajal Manti Das (8Q)-dom g n
. U26. % 5.Das(SC) v -do= G on
- 2. M S.8.Dug ((SC) b ) ~d0-e : ’ meG., v ) :
s 28. " Huri-8Singhq{8C) wr . -do- . - APDIT no ‘
~ 29 M 8§.C.Saha . =do KIR  n
~ 30, " m D,P.Jaiswval -0 . K - n
~ 31s ™ kan Prasad ‘ —tlo- : : COKIR "
~ 32. " g K.JIoarder o o=doe o KIR u
- 33. " 4.NLKusdu —dD- . o KIR "
-~ 34. M B.l.Dag © =dow | a . APDJ "
- QS " "r oC oS ﬂI‘l{(lI‘ ) "(1 3 . ,LPDJ- n
. 36. " B.J.K.Jlandijua . =A2e APDJI n
- - 37. " Hakin Miah G o ) AP "
_ 38. "M Numbi Alvaan K. iy . CAPDT C w
i -4,:39. " ,B Chakraborty w. ~A 3 I "
— 400 n oI\. Alt"lh’l ,"'d:)" ’ \:PDJ 1
_ 41. " Lakhan Sal(3¢). ~ IR "
: - £2a-'" Tapan Kr. Saha s Yo 3 ‘ KIR
. ‘ 43« M Bimal ey P =dgee ‘ APDT v
S 4y M '.8. Routh T =dye ' . KIR "
— - 454" ‘Sandip Deb ' = ‘ - CE/ALG.
—  rdB. M -K.Achqrjco . ~da APDY om
-l A7« M W,liandi T sdge o -0 ‘
— 48, " Dipak Dastidar ‘ -dg- . KIR axig #
- 49. M S.K.Vernma P sdae A S ' -d o= , 4
- 50,01 g.Meeb ‘ ~1q- APDT "o
- 51. ' GuMJKar o =dae : CE/NLG - |
R 52. " 8.8.8uarkar C =dom - .TSK divn. - |
o 8. " 8K.8aha T ~doe : ' KR 0|
.= 54« " Inish Ekka(ST ~d o - : KIp »
‘.. - 55 " B. [XWaOJﬂ(bT ~dow o wig o -
o 56. H.H)zarikl( -dog: , . Mg n
i Brvewt ]

‘A(C/: ,L../ - qk)l(q .

cnntd‘q.;S"
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- ~Hote - 1. 81.Wo. 15,24,35,36,40,42,43, 44,46, 47, 48,49, 50,
© 7 -51,52453,54,55 and 56 above are cligible t5 anprar
o in the scleetion of PII/T subjret £5 the conditiong

that they have got ¢ feict af bromaotinn as RIT/TT
(1600-2660/~) . : .

¢

. ' :
2dCfore seuding the above Pi'Ic %5 auprar h- fave the
seleetina of PUI/I, QAl/Con/ALG Al respoetlive 8p.nPOg
b

muy plodsc cnsure that the ir prorstism ~id-r as PrI/TI
,(1600-2660/—) have alscady been implernsinteds :
S "‘Q

-~ =7y . &
(2 AN AN

( A.Saikia )

. \PO/Enge.
o Goneral Manocor (P)

¢
!

Copy to 2~

CA/CE h» is » uosted to keep in roadiness last
3 yrse Az 5f abowe BIs 5 put uwp bofore the
“seliction committoo. T
- D
_ ("I NS
' ( ASqikiy )
_ : APO/Engg. .
for "Guneral Maqaesr (P)
} ! '
\ ' : P
. ’%h
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CE/HLG,

NoF, Railway.
1!/\-—9«46&_ Pwi:ne‘r Qﬂmmme‘

Sub ¢ gpomalies 1in the process of Selection for
" formation gf Pannel of PFI/1 in scale k.2000—

3200/~
) Ref & Gulp) MLG's office Tetter Fo. E/254/28/Pt Vsl
B L |

- Stir,

Fith immense displesure, we like to draw your kind
and sympethetic attentlion to the follwing points which has .

resulted in gross depresion in our mind.

" Thet sir, Lots of irregularities have been notticed
in the process follouwed by Personnel Brench in connection
with the subject seletion. The irregularitties which has
yielded injusttce on the carger of P.¥.l.S. can be under-
stood from the systen indtcated below = .

1) . Firstly, As much as 56 Vo. of P¥I/I} vere called for
uritten test. Out of uhich 43 No. candidetes were anpeared,

It is reliably learnt thet extant rules as per
Establishment nannuel heve not been SJollowed in the process.
initiated to call for viva-voce test. hile 43 No. of PFI/II
appeared in the uritten test, assesment of senitority should
be calculated on the basis of staff eppeare? in the wtitfen
test. But in fact, seniortty of all 56 Nos. of PFI/II uas
taoken in view of ealling staff for viva=vocat test. It is
totelly against the rules nrovided and detrimental to the

steff. Some stejf who could get ovnortunity for oromotton
have been thus deprtued. o ) R

If the system was, followed prooerly by vay of
taking the actual No. of siaff aopeared in the uritten test
into the consideration to find out the eltgibility of staff
on the basis of marks obtained in the uritten test and
aenior ity vide establishment mennual, some of the staff

were deleted from the 1ist should have been called for
vritten test.

; Cont... " 02/}’
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2. Secondly, Sri S.K. Peul PFI/II (SL.No. 3) hes
already been promoted to PFI/Gr.=I on upgredqtion. He
has also been cdlled fot the concerned selection.

SR It is learnt thet fraction of merks obteined by
the ¢andidate uvas not rounded up es per norms followed
by another Ratlways. The systenm of rounding .5 or more
to 1 mark has noi been Sfollowed in the above selectton.

Fe therefore, prey to your kind honour to take
suitable action against the irreégularities followed 1in
the selection so that steff are not deprived.

Fith best regerds.

Yours faithfully,

wn';‘ 4, E . - /,"'

.
//

[} ! ,.

CODU 1o ¢= ,\/ Gy {P}/MLG/”.F RLY. for’ ‘lnfor‘mltton and
' . neceaessary action please.
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NORTHEAST FRONTIER RATLWAY,

MEMCRANDUM

Sub: Result of Mod

of WWI/Gr,I:dn scale Bs,

4

In the modifieg selectfbn‘
Inspector/Gr.I in scale k. 2000-3200/ -~

way inspector/Gr,II in scale Bk, 1600-2660/~ (RF)_have beensfsung - TN
suitable for promotion to the post WWI/Gr,I in Scale R,2000-3200/~ ‘
(RP) against the post available due to restructuring of cadre
W.e.from 1,3,93 as per Rly.Board's letter No,R’J-—III/91[’TRC/1'
dated 27,1,93 circulateq under CFO/MLG'S No,RP-482. (No,E/205/73 .;
(k) Pt,v dt.3.2,93) and placed'in the panel of WI/Gr,I in scAale !
. 2000-3200/~ in the following order:as pep seniority ;- : R
ST Name™ — "~~~ —— - T I DesignatIon ¥ ~ 1 ~'W5r§"{iﬁg“u‘nd''er"'._ .
No, ¥ Flace of postingﬁ .
~~~~~ -— - e eem  mee - e G wm o L T o S e = —r L - —-: W R L M. Bues was L - - -;
1. Shri P.Choudhury - "BI1/Gr,I1/ENGN Sr.DEN/AFDJ, ?
2. Shri M.L.Majumder MI/Cy, 11 M /LG j
3. Shri P,C,Sanyal, BW1/Gr,II/RVK . " /APDJ.
4. Shri M.S.Ganguli, PWI/Gr,II/NMX . /LFDT,
" 5. Shri R.Sengupta WI1/Gr,1I/FLK mJARDT I
6. Shri H.Mukharjee. . IWI/Gri.II/CcOB, " JATDJ.. ;
7+ Shri Gautam Banerjee. ,. MI/Gr,1I/Hq CE/MAligaon, - wmim
8. Shri Namalendu hattacharjee BI1/Gr;II/DIL. Sr.DEN/LMG,
9, Shri 8.S.Chakraborty, RW1/Gr, II/NJP " KIR,. i
10, Shri M.S.Sarkar, PHI/11/SXX "o /AFDI, |
- . ! . ~ - 3 - ‘
12, Shri Amup Kr,Das Y . Offg.as AEN o
. . . ‘ . . ) . w.e.f.a.6.93.‘ ‘ o l‘
~712. Shri Gautam Chakraborty MI/II/meNW/c) . srDER/AFDS, |
13, Shel S.K.Acharjee FI/II/NLP(E) © v o oapngy, ‘
<14, Shri S.K.Pay, FWI/II/NIN "
15. Shri N.S.Singh - -Cffg.as JEN |
o » ) . W.e.f.m.5.‘93 L ‘:
- 16. Shri U,C.Das (ST) CWI/II/CPK  sp,DEN/LMG, S
Thk above result has been approved by OTE: o] 410,93, | ”
o . e ot ‘é o . ’ i
o @R‘.A.Singf%ﬁ/o . 'f
, v LpAsstt: Pe,rsonneljfoicer/Ehgg.:u. R
B U7 VT for' GENERAL MANAGER (F), . o . s
No.E/254/28/Pt,v (E), " Maligaon,dt, 4| =10-1993. o

Copy forwarded to : ;.

« DRM(W

£~

. Dy (’PD/G;_

/KIR, APDJ
. Dy,CE/TD/MG,

o ——

-

ified seléection for the post
2000-32 00/ -,

S ———————

for~the post of PermAnent - way
the following permanent’

L

. © .
;A B / ‘,-«'

DRMSPg/KIR‘,AFDJ,LMG & TSK. ~ o
»LMG & TSK, (3) :?N/DBRT. oo

DL |
- for GENERAL MAAGER (D) | .

A

"’{/I//o | |
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| HOATHEAST TWNTOR MAIDIY  — /3/ '~
' MidQRANT ZU"l

In the selecetlon f:)r pronostion to the post of Permanent
Way Insgector/GzeI in scale Is. gOOO-SZOO/—(HPS) held in -
Chicf Engincer Office,Malizaon n 10.9, 94 ard 25.9.94
Written Test) and 6.10, 91\(V1va-vsoe Test), the follow

- Permanent Ih{ Inspoctor/G «»1I in secale . 3’.600—2660 R%)
‘ e

have been s cted for promotion to the poast of Perranent

 Way Ingpector/Gr.I in seale 5.2000-3200/—(RPS) and placed

in the pancl of Pormanent Wy Inspector/Gr,I in scale

' R,.2000-3200/- in she t‘ollo‘ring order '15 bor f;eniority -

l
v

SH Nane Designati m.& w:> kim, undor .

la Sh. Gautan Gh.xk;.abor ty Pwl[ NGN- 8-.’)LN/AP*)J

. . 34160 2660

’ 2"'1 NV . 0 .I( oPQul M . ; "d')"' . S:. o')})N/D/IG .

3.. " Nirupam Das(SC) "';—13-/GM/C'>n/MLG M/ Con/MLG: -
: 4. N, [.KaKutty ’ . . "'d')"/BOT‘(IT) S‘ .DI H/KI .0 h
. Be W TWHManda " =do=/JMK " 8RVORN/IMG

6. . " Shanalendu, Dag(SC) - .r=dov/BPB. Coedomr
7, .. Shambhu. Sekhar Das (sc) -da—-/LLBR © e o

8s." " Ba.Chakraborty -rla-/iOE\&) Sr.Dln.‘.N/KI‘R

-9« " DuDagtidar - -40=/8M: . ~qo=.

10, " -S.K.erpa , ~do-/KIG o -do-

11, " 8.8e8arkar -do-/SBI] S..DLII/A.PDJ

Note -1. The above result has duly been 'anrWed by CTE on
7.10.94. The panel is provisional and partial
sub,]oct t') fhe f‘imlis%im of 'lbsentc,os to"t.'

2 Sl No.8 tO 11 above wiﬁl g,e l)ron'ntl'm as PWI/I S
"~ in scale 15.2000-3200/- on completinn of the ir
two ,a: ars 'o‘;ular soL\Mco as HII/II(1600—2660/ Yo

.“,A:.j oo . "1

o ( Ay Salkia ) 1?” M
. b gl APO/L ' :
sa for Geyezal H.;n,’*og 12)111,(;.
*JJ.E/°54/°8/P*;.V(E) -y ‘)ate °2/11/9

Capy forwarded for mformtton..s;nd nocc sary 'wti')n t:) -

((13 M/ Con/Maligagn ~; (5) GM/Hindi/MBP m.fh 7 (scven) -
(2) T)RI/I(P)I\]I{,APDJ, IMG & T’SK..@‘; . spare ¢opins of this publi-
(3) DRM{IIKIR,APDJ, IMG & TSKs .p. weation are cnelosed herevith
(4) Dy.(:ll/"‘D/Ihli "zon. , -,v‘p. - . for.-translation in Hindi and
- T 'return the same Zor. public-\t isn
in-the fortnightly«Gizette !
} (6) COS/GMLG (Lo ,u_xrluplimtes
£or publiciition in the next
1sdug of W.7 .Rly.' ortnir,htly

v .

S A R e qutte.
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PURBANCHALIYA RAIL. KARMI PARISHAD %
(A1 (s s wfmg) L5

H-O- MALIGAON * : GUWAHATI—781 011
REGISTRATION NO. TU/CR-K/48-82

Ref HoﬁKM;;/.?./S@W?S - o Daten Bl 9T AT
! The Executlve Director, Vigilance :
: Railway Board, Rall Bhawan, ' ' Y,
New Delhi, ) :
Sir,

Subs~ Irregularities in the process of selectlion
for fomation of panel for promotion to

' President IWI/I in scale fs,.2000-3200/- on N.F.Railway.

SHRI THANESWAR BORO, MLA ’ coe

ix Revenue Minister, Assam 1. This organisation begs to enclose a representation
dated 20-12-94 from one of the a%ﬁioved staff on the

aforesaid subject, for your information and immediste
necessary action,

’ 2, The core points of the above staff reprsentation
: are empitomised below for your perusal,

© Working President :

_ SHRI A. M. PATGIR] 1) GM(P)/Maligaon notified, vide his No,E/254/Pt,V
~ (B) at, 29-6-94, 2/4-8-94 aml 11-8-94, that PWI/II
in scale Rs,1600-2660/~ be direoted to appear in
the written test to be held for formation of penel
for promotion to PWI/I in scale R, 2000-3200/- in
CE/N.F.Rly/Maligaon's office,

FRTT P ' 14)'56 Nos,of PWI/II were called for written teet,
Chiel’ General Secretary Out of which 43 Nos,of aspirants had appoared in
SHRIP. C. BARMAN the written test held on 10-9-94 and 25-9-94,

i11) Vive-voce was held on 6-10-94,
iv) 11 Nos,of PWI/II were placed in panel for piy-

motion to PWI/I in scale Ry, 2000~3200/- vide GM(P)/
Maligaon's Memnorandum No, E/254/28/Pt, V(E) at,22-11-94,

v) The absentees tost was not finalised before for-
ming the panel as mentioned unger para 2(iv) above,

‘ 1 , ' o Contd,...2/




PURBANCHALIYA RAIL- KARWMI PARISHAD

(*R1gEly s o sfww)

H.O. MALIGAON @ GUWANATI=-781 Ot 1
REGISIRATION NO. TU/CH.K:48-82

] 2 1

President
SHRI THANESVIAR BOBRO, LILA
LEx Revonue NMinister, Avaon

< Warking President
SHRI A. M. PATGIRI

JChiel Gieneral Secretmry
“SHRI P. C. BARMAN

Rel Moo e DIale e, 19

IRREGU LARITIES,

vi) Action teken before Vive-woce test has been
Yiolated as stipulated under sub-para(l) page-169
of IRIM by not following the insbiuctions lajd
down for allotment of marks under different heads,

vii) A9 per ILUEM, the asusessmont of soniority marks
should have been caleulated on the Vasis of 43 Hog,
of PHI /11 appoared in the written test but not of
all 56 Nos, of staff (PWI/II) oalled for wrltten
test, This ie not in acenrdance with the gplrit of
the mles, This kind of wrong allotownt of zonio-
rity marks have doprived Some eligibls enndidatoeo
to got promotlon,

viil) It has beon represouted that one Syl $.X,Paul,

 PWI/TT(S1, No,3 of lint of eligible candidates) was

already promoted to WI/I 4in sonle M, 2000-3200/- on
upgradation, He should have not been ocalled for
writton.test and empanolled in the final selection
list, If the fact 1o so, it is a gross irrogular,

(1x) It has also be alleged that the system of

‘Tounding .5 or more Lo 1 mark has not been followed

in the above melection,

x) It 18 said thot mom® of the ocandidates Lnfluanced
the members of the Board(except SI0(E)) Ly money
power and thoy could mnnnge to got more conooooio-

nal marks from 50 + 40 = 90, This in corrupt proaotice,

This Parisbad, therafore requests you kindly to tnko

aobion® a9 proyed for balow 3~ -

1) Tho entire lot of answsr s ripts may very ) uddy
be seized and thorough chocked be exorcised to L£in
out the faults committod by the MemLers of the
Selaction Board (except SPO/R),

Conta,..,3/
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PURBANCHALIYA RAIL- KARMI PARISHAD 0)"27 l
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1.0- MALIGAON © GUWAHATL- 781 01 1
NEGISITNATION NO. TU/CH.K,40-82

[
i

|
I'resident

‘SHRI THANESWAR HORQ), M'c/\~
Ex Revenue Minister, Asaaim

Waorking President
SHRI A, M. PATGIRI

Chiel’ General Seeretary
SHRI P. C. BARMAM

Reb Mo, 1 .3 ! Date e, XY

1L) Bofors (1) alove, tho romotion alie
should be annuled, b alieady offected

111) After taldng action ay under (1) and (11) abov
CE should be aoked to hold fresh soldckhey ~\) “P0Ves

"

1v) Tho members of the gelection Board who lave
indulged into oorrupt practice in the potq Belootion
Bhiould be removed from sorvicn after following D.A.R.

netlon ngninst thom so thnt ouch thing doss npt
occur,

An oarly action is requested,

21~ Jsalore
?\‘:\ ()') CAMN eye

Dat0326~7—-95.' P,C. BARMAN ) 2-'(~/7/7(,.
Chiof Gnneral Sccretmry,
P.R.K, P,
By
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Offi0a of the

Chiaf Vipgilance OfPficer

No.Z/V1G/68/3/6/95 dated: -10-95

To,

Sri P.C.Barman

Chief General'éecretury,
Purbanchaliya Rail Karmi Parishad,
P.0.Maligaon

GUYAHATI-781011

Fub: Irregualritics 4n the process of selection
for formotion of penal for promotion to PWI-
Gr.I in scale 2000-3200 on N.F.Rly.

Ref: Your letter Ni.PKKP/Staif‘an
dated ?5«7"‘35

“eee

BTN

Raceipt of the above complaint forwarded under
your letter No.PRKP/Staff/95 dated 26-~7-95 is hereby
acknowledged.Kindly confirm thant the above complaint
was forwarded under your signature.

\Cf.{C46LU) L
PRI A
( X.K.Neogt )
Vigilance Officer/Accounts
for Chiaf Vigilance Officer

¥alieton: GUYAHATI--T81011
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‘i . NORTHEAST FRONTIER RAILWAY. . e .

e

e ‘OFF ICE OF THE
al . R . GENERAL MANAGER (P ),
| Sl MAL IGAON °JvGUUAHATI_111

NQ‘_£/254/28/Pt. VI%LE)g ot . Dated t ~06-1996 «

T ' e

'45,.urvv/rWM:cbahr

The Gsneral Manager CD\I ML T e 4
DRM (P )/KIR, Apo% {NG / e e |
DRM (u)s/KIR APDJ, MG & TSK R I el
Oy« CE/T”/Nal igaony ACMT/NLG . LT ‘ o R

Lo

Sub" Selectmn for f‘~rmatrn of a panel of F‘u' Yero1
! JAn, SCalcRSZUUD 32@_/- (RP2._ N

i

It has: been chldCd to hold a.selection t2 form a panel of .

32 (WR-25, £ - 5.& ST - 2) of PI/Gr.1 in scale Bs. 2000—320Q/~(RP)‘

voce. teSt.

ThE. Selectlon wll‘ consist . of wr 1H;en examinatmn and vive

LN

*

In the written.examination there will be. two papens viz.,
ane is techrital (Profcssional+ paper and ansther. other .than -
technical paper i.e.:stores and establ ishment (syllébus énclosed )
for 100 marks.each. It shauld be ensured that a .Copy of fhe syllabus
is given 2 each: ang evcry el-igible candidates in ycur. 61V1s*"
inmmediately by deputing special massanger sn that' thbre 1s no v
proccdural laps 2.n this. aocaunt. :

‘ka/// The Follaulng PUIs may be advised to keep. thanscer 1n'

rgacdingss for wr 1tten teSt an short notice. . .,.,:.#.-f.
\-—"""""’“ RO 1 N S
CIf - éhy ane of” the Follomlng candidates ison’ leave, he o
ShﬂUlL b, ﬂﬂV1Sed at.his home address/leave as- Tess. ‘I any- - .
np\dates ls Umllllng el rappear J.n thls Selectlgn hls Unuill ing_ e
ness in uritﬁQg may be detalncd and farwarded to thgs OffiCe"

< .o
N

If there is any DAR/SPE/V IG case is pending agalnst the

A..Féilwulng candidates the same may be intumated to +h13 Office 3@“; T

‘etall ynmedlatcky. o
The servlcs partmulars f tha folloumg shaff fn fhe ,
profarma. erclascH should be sent to this office by 1D—U7~96 car+a1n.

14

gj\l%Nme of. Cahcic‘-a'a.shf“ T -q Br:‘skimg:n;tl 25 ldarklh_g urdEi‘m o

3 ﬁ, s T

2 o LlN 3 g e e
1 SriPrabift Bisuas, w1y 1r . 8y uEN/APDJ
2 §ri Dipti Rabi Das (£} . - ~do= L GM/CON/NLG
3 Sr1 Suresh‘th Roy,()w) ~ ~do- Sr. DEN/LMG

antd e -2 o .
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: "1145"'5r:i-5P‘._K. Bisuas (SC ) , L ,___._bu IA11 @/COoN/mLG, \i_
5§ Sri Sam-ir an Kamakar ) f_-adcz— - ',‘-DEN,‘/AI‘APDJ.
6 Sri 15[..l‘b0dh':DaS, L mdg - Sr DEN/’K R,
" 8SriMotilal Prasad, Sado- Sr . ,DFN/KIF{; L
B Sri B.C. Guha, -do- s, DEN/kEQ,ff{
9 Sri Tarak Ch. Das, =dn< i sy DEN/APDD, v
18 Sri Shyma% Mitra, . —dg‘— , CE/maljg—mn, ‘
1 Sri MihwKr, Paul,. _”_ -_‘-dg‘-.-,“' SN DEN/LMG
12 Sri Malay Bhat‘caChgr Jee, -dg~ Sr. DEN/TSK,
13 5ri PuN. Pr as ar! ’ ~d3-— CE/Mal igaon.,
14 Sri MK, Nagy = 10 ~dn-  -Sr DEN/APDJ,
15'5ri'Hari Singh' (&) “dow o B, DEN/8PDI,
- 16 Sri §.C. Saha, ' ~do-; St'o-DEN/KIR i
17:501 0WP. Jaisyal L afwyi;zgr;omvkm -
18°5ri -8.K. Joarder, SRR _ :;@i”am&_uzwxm
19 sri A;N;,Kundu,.' ) T g “Sr. DEN/APD 3,
20 Sr i C, ‘Squar~,~' R "-c!'g-.w;.:'* UF_N/.QPDJ.,Y'
21 s B:K-ﬁHandque | do- g DEN/APD T,
22 Sri Hakim Miah L o—do= Sr.'DEN/APDJ o
23 Sri Nambi Aluan K . ”.,dg'-‘ . .Sr. DEN/APDQ,
24 Sri S.Ke Raha,.;*' ~do =" Sr DEN/APDJ h
25 '§ri Tapan Koo Saha; o ~do - j§5ﬂ. BEN/KR,
26 Sri. Bim;ﬁ’Dby;‘ —do-f s, DEN/KHY PILT
27°Srd S “Routhy. A DEN/KR.
\ »_”'-,2;8'_51':,'1 rndlp ‘Deb, . —(‘“* . CE/Mal 1g’19n.
292503 S.K. Aohar jeo, ~do= ‘”.xsg. DEN/APD 3.
+ 30Sri Ne Nandi, . ~do= Sr. DEN/APDI,.
3fsfisam.pm“ ~da - ,Sr.meAmJ
32 Sri G.N. Kar, . ~drm CE/Mal igasny
1733°Sr4 S4K. Saha, eee”sp. DEN/KE.
34 Sri. Irish Ekka, (ST ) ldo— . | Sr.sDEN/KR,
35 Sri B UcwraJa (5T ) " ~dri~  Sr. DEN/LMG,
<36 Sri H. Hazar ika (ST ) - v eda~ St. DEN/LMG, -
37 Sri §. Panda, Giedo=: 0 Sp, DEN/LMG.
38 Sri L =dn=

Sr. DEN/RPD 3,

-Cnntd--.S}
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39 Sri S.L. Pramanik- SR ar Csh DEN/KIR

.40 Sri Govinda Paul , el sr .’ DEAVAPDJ

41 Sri S.N. Chauﬁhwry, -dg- Sr. DEN/TSK;

42 Sri Sibnath Paul, . wdo- Sr . DEN/KIR

43 Sri P. Bhattacher jee, ~do~ Se, DEN/KTR .

44 Stri Prabir18iéuas, ._—dgx Sﬁ;,DEN/LMG,

45 Sl“i:‘.T‘-K.- Saha, . .,dg.;. Br'.‘iDEN/APD;JQ

46 S:ijﬁafﬁhééarathi.Rcy, : C—do~ Sr, DEN/KIR,

47 5ri Santanu Nathy, | . ~do= sp, DEN/LMG,

48 Sri Sujit SankarADsy, -do- CE/Mal igaon.

49 Sri Suapan Kr . Bagohi, —dn- CE/Mal igaon.

50 Sri Suhes Rn. Dob, . -do=  Sp. DEN/KR,

59 Sri Amit Kr. Bhattacher jec, T ldo- S+ DEN/KIR,

52 Sri HeK. Nath, " adg= .. ..S7. DEN/KR,

53 Sri G.L. Saha, .rdo-  Sr. DEN/APDIY
54 SriD. Chakraborty, wdo-  Ep DEN/W)}(" g

55 Sri Bi Laskay ~do-'" . 5r. DEN/LMG,

56 Sri S. Sarkzr, -dn- Sr.‘DEN/LNG

57 Sri Dlpankar Chattergge, ~do-" Sr. DEN/LMG.

58 Sri.PyKy Sammehst ~do- ' Sr. DEN/TSK,

59 . Sri J.Ba’ Guha, ~co- :5r, DEN/APD . ¥ & o
«60 Sri A- Dut+~ el —do-:g\ Sr. DEN/APDI. ‘
61 Sri S.K. Dey, - —do-. Se. DEN/RPDI, '
62 Sri M.5. Bhaskar, " do= 5. DEN/KR, .

63 Sri.Biswanath Dasgupta, ~do- Sr. DEN/LMG. . '

64 Sri Nripendra Bhattay e Sr. DEN/LMG, - *

65 Sri Sobha Saikia, Zdo- 5. DEN/TSK.

56 Sri 5.K. Banik, -do; ~ CE/Maligaon. ‘ -
67 Sri N.R. Mitra, =g CE/Mal igaoris

68 Sri Hr ishikesh Ry, ~do~ Sr. DEN/KIR .

69 Sri A Majumder (SC) ~dg~ Sr ., DEN/LMG. .

70 Sri S. Basumatary (ST ) —d - ‘6r. DEN/TSK, ’
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™MINI STRATIVE TRIBUNAL :: GUWAHATI BEMCH

&
~ M, X. Chrdaw

IN THE MATTER_OF

O. AO 165/96 b C‘L
/ SR
< Shri P.N. Prasad & Anr,

N ' e Xpplicants
- Vergus -
Union of India & Ors.
« Resoondents

WRLTTEN STATEMENT OF T™ME RESPONDENTS

The Written Statements of the ‘respondents are as follows :

1. That the goplica-~tion of the applicants is not

maintainable both in law as well as in facts.

2e ' That all the statements made in the O.A. which are

not specifiAcally adni tted herein, may be denied and the

" further statements which are not bome ou t of recoxds

are also denied in totb.

3. ‘ That before dealing with the tmmtkars<xaised

contentions raised in the 0.A., the respondents beg to

take a prelimlnary objection on the polnt of llmltatlon.
The appl:x.cat:.on has been flled by the gpplicants agalnst
the order dated 3. 10.94. According to the own adnission
of the agpplicants, they preferred a representation against
the order impugned in the O.A. on 20.12,94, The further
avements of the v-applican't are that the representation has

not been replied by the authorities. As such, under the

Oontd..oo OP/ZO
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law they could walt for six months from 20,12,94 and the

O.A, was Kxksd to be filed within cne year ther2after., Thus
even if the submission of the representation dated 20,12,94
is admitted, the limitation for filing the O.A. expired on
20,6,96., Thus the O.A. is hopelessly barred by limitat;i.on
and on }this score alone, the O.A. is liable to be &l smissed

in limin@,

4. That the respondents further state that no gplica-

—

'ti'on has been filed for condonation of delay in filing thé-
O.A., As such, condonation of delay in filing]the O.A. does
not arise., Moreover, no cause has been shown or no

avenﬁénts have been made showing suf?’ficient caucse for delay

in filing the O.A.

5. ° That the applicants have not filed any application
. _ . T
under Section 4 of the C,A.T. (Procedure) Rules, 1987
- praying for leave to file the application jointly. On this

‘score alone, the gpplication is liable to be rejected.

AR 6.  That the respondents state that the application

. is not in proper fom.

7 " That as regards the statements made in parzagraphs
6.1, 6.2 and 6.3 of the O.A., the respondents have nothing

R to comment upon,

8. - -That with regard to the statements made in paragraph
6,4, the resgondents admit that a notification for selection
.. for the post of PWI, Grade-I was issued on 2/4.8.94. In the

Written Test of the selection held for the post of PWL,Gr-I

COD td.. . .P/3.
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in the scale of ks, 2000 - 3300/~ on 10,9,94 and the absentee
written test held on 25,9,94. Only 16 candidates out of a

total of 42 candidates qualified for viva voce test.

Accordingly, the result of the written test was published
vide letter No, E/CON/64/PWIs(Engg.Deptt) dated 3.4, All

the 16 candidates who could qualify in the written test
= e -

appeared in the viva whce. Out of these 16 candidates, 14

- )
could f-in_all._y_wg_ual_ify and accordingly, they were empanelled

and promoted to PWL, Grade~I,

9. That with regard to the statements made in para graph

6.5, the respondents adnit that only PWI, Grade-II in the
scale of Bs, 1600 - 2660/~ were eligible to ke appear in the
said selection and the date of written test was fixed on

10.,9.94.

10,  That with regard to the statements made in paragraph
6.6, the respondents state tha t those statements are
subs:tantially correct except that only 42 candidates

appeared and not 43 as averred.

11, That the airements made in paragraph 6,7 are denied
and & sputed. The allegations made in this paragrsph are
not at all based on facts. The applicants could not secure
the required minimum qualifying marke i.e. 60% in the v

written test. They could not gualify upon addition of their

share of notional seniority marks, their seniority positions

being at 28th and 22nd respectively. The question of their

eligibility for viva voce does not arise.

Cc‘ntd. - ..‘P/q'.
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12, That the averments made in pa:agraph 6,8 are denied.
The allegations have been made on sumises and conjectur®s.
It is not true tc say that the an swer scripts were not

properly evaluated, Other allegations made in this paragraph

are denied,

13, That with regard to the statements made in paragraph
6.9, the respondents reiterates and reaffirms what have
already been stated in the preceeding paragraph, The answer
scripts have been evaluated correctly keeping in view the

relevant rules and procedures.

14. That as regards the statements made in paragraphs
6.10, the respbndents state that the same are substantially
correct. However, m total number of candidates who qualified
is 14 and not 13 as averred. In the viva voce test held on
6.10,94, 13 out of 16 eligible candi dates appeared. Cut of
these, 11 qualified and the remaining two failed and
accoraingly, the prévi sional panel has been published on
22,11.94 »‘vider No,E/254/28/Pt-V(E), In the absentee viva voce
test held on 9.1.95 all the three absentees appeared and
came out successful and thus the total number of candidates
finally empanelled was 14 (11 + 3). All the 14 candidates
in the said selection empanelled have since been promoted

and the panel has completely been exhausted.

15, That the averments made in paragraph 6.11 are denied.

The representation stated to have been ‘submitted on 20,12,94

- could not ke traced out in the office record and it appears

that same has not been received.

Contd. eses .P/S.
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16, That as reéai:ds the statemsnts made in paragraph
6.12, the respondents state that since there wasma no
i’rrvegulaxi ty in the selection,procedure and since
the representation stated to have been made by the gpplicants
was not received, the gquestion of replying to the represen-

tation ®es not arise.

.

117, That as »regards the _Statements made in paragraph
613, the respondents state that S/Shri Gautan Chakraborty,
S.K. Xharjee and S.K. Paul initially promoted to PWI/I
(2000-3200) wee.f. 1.3. 93 against restructured-p0sts as
per instruction from Rallway Boa:d.. by modified selection
procedure. But subsequently, on receipt of revised
instructions from Rallway Board some of the senior PWL/II
to the above three staff who were declared unsui table in the
earlier modified selection were later on found suitable on
review of their céses. As 3 result of above their Junior
staff (viz, Gautam Chakraborty, S.K. Acharjee and S.K. Paul)
were reverted to PWL/II, They were thercafter subjected to

the afo re'said fresh normal selection,

18, That as regards the statements made in paragraph
6,14, the respondents}state that it is not a fact that &ue
to promotion of the above 3 candidates in the fresh
selection, the prospect of promotion of others including
the two 'appl:‘.‘(:ants were blacked, In fact the two applicants

have falled in the written test stage of the said selection,

19. . That with regard to the statements made in paragraph

6.15, the respondents beg to state that the representation

Contde e oeesP/6,
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submitted by PRKS (annexure-IV) wgs addressed to the
Executive Director, Vigilance, Railway Board without
endorsing any copies to any Zonal Railway Authority, In fact
on going g throudh the letter of Chief General Secretary/
RRKS ann@xed, it is found that none of the points raised

therein deserved consideration,

20. That with regard to the statemenfs made in para graph
6,16, the reispondents beg to reiterate and reaffim the
statements made hereinabove and state that the action of the
Admini stration for célling the 70 candidates in the fresh
selection notified vide I/No. E/253/28/Pt,VI(E) dated 27.6.96

is found to be in order in all respects.

21, " That with regard to the statements made in paragraph
6,17, the re=spondents state that the delay caused in flling
up the existing vacancies of 1994 was due to time takemn in
obtaining GM's approval to the relaxation of 2 years service
to one year for promotion in the case of following 4(four)

candidates in the said panel :

(1)  Shri B. Chakraborty, PWI/II/BCE
(ii) sShri D. Dasti'dar, R - d0~/Samnsal
(1ii) shri S.K. Venaa, - 0= /KNE

(iv) Shri S.8. Sarkar -do-/ SEE,

The respondents state that the rules relied on by the applicant-
are not authentic and as such, the same are denied by the

respond@nts,

VerificationNeeeeecoeo
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VERIFICATIOCN
, \
I, Shri C .gwuf& , the

D,7 . e PO (NC') - of the N.F. Railway Adninistration,
do hereby verify and state that the statements made in
the accompanying written statement are true to my knowledge

and I have not suppressed any material facts,
And I sign this verification on this the { 647\
T G/QC

(C.Sw\w:,,a

day of September 1996 at Gawahati,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
|  GOWAHATT BENCH T

In the matter of :

0.A.N0,165/96
Shri P.N.Prasad & another ...Applicant.

-Versuse

Union of India & Ors. «..Respondents.

-AND.
<v’ o i ' In the matter of

\fﬂ;pp;>¢;yf;ﬂjgyﬂ\ | Re-joinder of the Written Statement

)@ 4 filed by the»Respondents;

| - I, Shri Paras Nath Prasad, the applicant
No.1 in the above noted 0,A.No.165/96 on behalf of
my%elf and also or behalf of other applicant No.2,being

|
au}horised do hereby solemnly affirm and declare as
foilows le

1, That a copy of written statement has been
served upon me through our counsel and same being

explained to us I have understood the contents thereof.

After..‘...

D) aras Mot o-_a59—£

lL,) Miley Koy £
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After going through the written statement, I find it

necessary to file r'-joinder befare this Hoﬁ'ble
Tribungl as the Wri?ten Stetement is not iegélly and
properly made by the Respondents.

2.\ _ That with regard to the contents made in
paragreph 1 of the written statement, I beg to state that
the 0,A. is maintainable both in law as well as on facts,

3. ' ‘That with regard to the contents made in
paragraph 3 of the written statement I beg to state that

‘the preliminary objection as to the point of limitatien

13 not tengble in viewiof the fact that in the amended
petition prayer has beén made to condone the delay which
is still pending, :

4, That with fegard to the contents made in
paragraph 4 of the written statement I beg to state that

- in the amendment petiﬁion prayer has been distinctly made

to condone the delay and this amendment is sought to be
made of the O,A. in persuance of the order dated 17.9.96
in M,P.No, 120 /96,

5. That with regard to the contents made in
paragraph 5 of the written statement, I beg to state
thet this statement is not maintainable in view of the

. amendment petition where the matter is pending before
"~ - this Hon'ble Tribunal.

Contd/-,

D . arae N att '—[%_qu

—

i;) Miky  Nuwmeanr Caf
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. Be That with regard to the contents made in
paragraph‘e I beg to state that the application is

very much in proper form.

7 That with regard to the contents made in

- paragraph 11 of the written statement, I beg to state
that the statement is not based on fact rather it is
surmise conjecture. It is also denied that the applicants
could not secure the required qualifying marks of

© 604 in the written test. Regarding qualifying marks,
I beg to state that 60% marks which is the qualifying
'parks in the written teést plus notionsl marks. That
as stated in the written statement that the seniority
position of the agpplicants are wrongly mgde as as
28th and 22nd respectively. In view of the fact that
only 43 céndidates appeared out of 56, the absentees
being 13, in calculating the seniority, so far the
applicants are concerned, their senlority will be above
20 and 22 as per rules and not 28 as stated by the

| respondents‘in their written statement so far the

aPplicant No.2 is concerned.

That the seniormost candidate will get 15
' marks as notional marks while the next senior will
get 15 - '23 1.es 14'77 and 3rd senior will get 14'54

and so en;

8e That with regard to the contents made in
paragraph 12 I beg to state that the answer scripts are
not properly eValuaﬁed. Had it been evaluated as per

| | existing....

[ aras  MNaky ’£iq

. —

-H‘) Miky Kumcan Lo
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existing rules, the applicsnis would have been declared

passed in the written test,

9. That with regard to the contents mgde in
paragraeph 13 I beg to state that the aﬁswer scripts had
not at all evaluated correctly and as such the applicants
compefied Yo file this application.

10, That with regard to the contents made in

- paragraph 14 I beg to state that the final list should be
published in one list in one day and not by seperate lists
on seperate dateé.'This.is the cléar violation of the

existing rules,

11, That with regard to the contents made in
paragraph 15 I beg to state that the stateménts are
totally false,

12, That with regard to the contents made in
paragraph‘IG of the-written statément, I beg to state
that grave irregularity was committed by the respondents
in selection prqcedure for which representation was

made as per law and same being received, the respondents
had shown utter irresponsibility in replying the same
and non.cansideration of the sgid representation has
resulted miscarriage of justice and multiplicity of

proceedings.

13. That with regard to the contents made in
paragraph 18, I beg to stagte that the gpplicants are

greatlyeccecees

D FPOM—-‘-\S M it o—qs_ﬂ_aﬂ
U) Miky  Kumar £+
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greatly disturbed when the origingl selectéd.candidates
were ggain found in the examination hall. '

14, That with regard to the contents mgde in
paragraph 19 I beg to state that the representgtion
made by the Chief General eoretary, PRKP, direct to
the Executive Director (Viéilance) is not illegel az‘all.
Moreover, the letter itself speaké of the irregulariéies

of the examination in question,

15, That with regard to the contents made in
paragreph 20 of the Written Stgtement I beg to state that
the notification dated 27;6.96 is highly irregular,
11legel and not maintaingble and 1is ligble to be stayed
till diéposal of the present application,

16, That with regard to the contents made in
paragraph 21 of the written stetement, I beg to state
that the contentions are not gt all maintaingble and
should be discouraged as two years time for getting
approvel from the Respondent No.4, If this kind of two
years time is permitted, the administration will go to
hell, law of jungle will preVail and rule of law will be

a mockery.

17. That the respondents hagve failed to'find out
.,ény case in their favour & as such the written ststement
is nil help to this Hon'ble Tribunal and same may kindly
ibe'rejected. -

18, That this re-joinder is filed bonafide and in

the interest of justice, ‘
VERIFICATIONeceeeo

D ‘Pq;_qs Neot, #‘—a&ua/f_
1!) Miky Kuwar Pad
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YERIFICATION

I; Shri Paras Nath Prasaed, son of
Iate KanhaiYa Prased, aged about 40 years, at present
working as Permenent Way Inspector Grade-II in the
offige of the Chief Engineef, N.F.Railway,’Maligaon
Guwahati-1l, resident of Railway Qr.No.239/C,

“B.G.Colony, P.O.Bamunimaiden, Guwahati-21 do hereby

Sélehnly affirm and Verify on my own behslf and also
on behalf of Applicant No.2 being so authorised that
the statements made in paragrsph 1 of this re-joinder

~are true to my knowledge and those madé from paragraph

2 10 16 are derived from records which I believe to be
true and those made in paragraphs 17 and 18 are humble
submissions before this Hon'ble Tribunsl.

AND I sign this Verification on this | day
of October, 1996 at Guwahati. |

’Pm_qs E Nw’E—qu{

MWy Nuwerw ok
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